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The
Citizenship Rules, 2009

In exercise of the powers conferred by Section 18 of the Citizenship Act, 1955 {57 of 1933), the
Central Government hereby makes the following rules, namely:—

PART I
PRELIMINARY

1. Short title and commencement.—These mles may be called the
Citizenship Rules, 2009.

(2) They shall come into force on the date of their publication in the Official
Gazette.

2. Definitions.—In these rules, unless the context otherwise requires,—

{a) “Collector” means the officer-in-charge of the revenue administration of
a district and includes a Deputy Commissioner or District Magistrate,
wherever so functioning;

(b) “Form” means a Form appended to Schedule I to these rules;

(¢) “Schedule” means a Schedule annexed to these rules;

(d) “section” means a section of the Citizenship Act, 1935 (57 of 1953).

ParTII
APPLICATION FOR CITIZENSHIP

3. Application for registration of birth under Section 4.—A person may
subrnit an application for registration of hirth of his minor child born outside India
in terms of sub-section (1) of Section 4 in Form I to the Indian consulate in the
country, where such child was born, together with a declaration that the child does
not hold the passport of any other country.

4, Application for registration under clause (z) of sub-section (1) of
Section 5.—An application from a person of Indian origin for registration as
a citizen of India under clause {aq) of sub-section (1) of Section 5 shall not be
entertained unless—

(2) the application is made in Form II;

(&) he gives an undertaking in writing that he shall renounce the citizenship
of his country in the event of his application being sanctioned;

{¢) he is ordinarily resident in India for a period of at least seven years on
the date of making application; and

{d) he makes the oath of allegiance as specified in the Second Schedule to
the Citizenship Act, 1955.

5. Application for registration under clause {c) of sub-section (1) of
Section 5.—(1) An application from a person, who is married to a citizen of India,

1. Ministry of Home Affairs, Noti. No. G.S.R. 124(E), dated February 25, 2009, published in the (Fazette
of India, Extra., Part I, Section 3()), dated 25th February, 2009, pp. 80-155, No. 106,

[351
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for registration as a citizen of India under clause (c) of sub-section (1) of Section 5
shall not be entertained unless— -

(@) the application is made in Form III;

{b) he gives an undertaking in writing that he shall renounce the citizenship
of his country in the event of his application being sanctioned;

(¢) onthe date of making the application he,—

(/) has been ordinarily a resident of India; or
(ii) has been in the service of the Government of India;
at least for a period of seven years; and
(d) he makes the oath of allegiance as specified in the Second Schedule to
the Citizenship Act, 1955.

Explanation.—In computing the period of seven years, any broken period of
residence and service under sub-clauses (i) and (if) of clause (¢) shall be included
in the period specified therein.

(2) The Central Government may, in consideration of the special
circumstances, exempt, any foreign national married to such an Indian citizen who
is in the service of the Government in India, from the operation of clause (c) of
sub-rule (1).

(3) The Central Government may, in consideration of the special
circumstances, exempt, any foreign national who has been married to an Indian
citizen for not less than seven years and who has visited India at least once in a
year during any seven years out of nine years, from the operation of clause (c) of
sub-rule (1).

6. Application for registration under clause (d) of sub-section (1) of
Section 5.——An application for registration as a citizen of India under clause (d)
of sub-section (1) of Section 5, for a minor child of a person who is a citizen of
India, shall not be entertained unless—

(@) the application is made in Form I'V; and
(b) the parent of such minor child declares that he is the legal guardian of
the child.

7. Application for registration under clause (¢) of sub-section (1) of
Section 5.—An application from a person for registration as citizen of India under
clause (e) of sub-section (1) of Section 5 shall not be entertained qr;less—

¥

(a) the application is made in Form V;
(b) he gives an undertaking in writing that he shall renounce the citizenship
of his country in the event of his application being sanctioned; and
(¢) he makes the oath of allegiance as specified in the Second Schedule to

the Citizenship Act, 1955.

8. Application for registration under clause (f) of sub-section (1) of
Section 5.—An application from a person for registration as a citizen of India under
clause (f) of sub-section (1) of Section 5 shall not be entertained unless—

{a) the application is made in Form VI,
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(p) he gives an undertaking that he shall renounce the citizenship of his
country in the event of his application being sanctioned;
H{(c) he is ordinarily resident in India for a period of at least twelve months
on the date of making application; and;]
(d) he makes the oath of allegiance as specified in the Second Schedule to
the Citizenship Act, 1955.

3[Provided that the period of twelve months referred to in clause {¢) may, under
special circumstances, be relaxed by the Central Government under sub-section
(1-A) of Section 5 of the Citizenship Act, 1955.]

9. Application for registration under clause (g) of sub-section (1) of
Section 5.—An application from a person registered as an *[Overseas Citizen

of India cardholder], for registration as a citizen of India under clause (g) of
sub-section (1) of Section 3, shall not be entertained unless—

(a) the application is made in Form VII;
(b) he gives an undertaking in writing that he shall renounce the citizenship
of his country in the event of his application being sanctioned;

*[(c) he has been an Overseas Citizen of India cardholder for a period of at
least five years and is ordinarily resident in India for a period of twelve
months on the date of making application; and]

(d) he makes the oath of allegiance as specified in the Second Schedule to
the Citizenship Act, 1955:

®[Provided that the period of twelve months referred to in clause {c) may, under
special circumstances, be relaxed by the Central Government under sub-section
(1-A) of Section 5 of the Citizenship Act, 1955.]

10. Ap'l;lication for grant of citizenship by naturalisation under
sub-section (1) of Section 6.—An application from a person for naturalisation as a
citizen of India under sub-section (1) of Section 6 shall not be entertained unless—

(a) the application is made in Form VIIE;
{(b) he gives an undertaking in writing that he shall renounce the citizenship
of his country in the event of his application being sanctioned; and
(c) the application is accompanied with—
(1Y a duly stamped affidavit verifying the correctness of the
statements made in the application along with two affidavits from
Indian citizens testifying the character of the applicant; and

2. Subs. by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-20135). Prior to substitution it read as:
*{¢) he is resident in India for a continuous period of at least one year on the date of making
application; and”.
Ins. by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 {(w.ef, 16-1-2015).
Subs. by G.S.R. 35E), dated 16-1-2015 {w.e.f. 16-1-2015}. Prior to substitution it read as:
“(¢) he has been an overseas citizen of India for a period of at least five years and resident in India
for a continuous period of one year on the date of making application; and”,
6. Ins. by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).

o e
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(i) a certificate depicting that the applicant has adequate knowledge
of one of the langnages specified in the Eighth Schedule to the
Constitution of India.

Explanation 1.—The applicant shall be considered to have adequate
knowledge of the concerned language if he can speak or read or write that language.

Explanation 2.—The certificate may either be issued by a recogmised
educational institution or a recognised public organization or from two persons of
the locality or district of the applicant who are citizens of India.

11. Authority to which application may be made.—(1) An application for
registration under Section 5 or naturalisation under Section 6 shall be made to the
Collector within whose jurisdiction the applicant is ordinarily resident.

(2) On the receipt of the application, the Collector shall issue an
acknowledgment in Form IX.

(3) On being satisfied about the correctness of the particulars of application and
before forwarding the application to the State Government o1 the Union territory
Administration, as the case may be, the Collector shall administer to the applicant,
who has applied for grant of citizenship by registration, the oath of allegiance as
specified in the Second Schedule to the Citizenship Act, 1955:

7[Provided that in respect of an application submitted by any person belonging
to minority community in Afghanistan, Bangladesh and Pakistan (namely, Hindus,
Sikhs, Buddhists, Jains, Parsis and Christians), in the absence of the Collector, an
officer not below the rank of the Sub-Divisional Magistrate autborised in writing
by the Collector, may administer to the applicant the oath of allegiance.]

Part IIT

ISSUE OF CERTIFICATE OF CITIZENSHIP AND
MAINTENANCE OF REGISTERS

12. Forwarding of applications to Central Government.—(1) The Collector
shall forward every application received by him under clauses (a), (c), (d), (&), (H
and (g) of sub-section (1) of Section 5 or sub-section (1) of Section 6 to the State
Government or the Union territory Administration, as the case may be, within a
period of sixty days from the date of its receipt, along with a report as to whether
the applicant—

(@) satisfies all the conditions laid down in the relevant clauses of Section 5
or Section 6;

(b) has an intention to make India his permanent horme;

(¢) has signed the oath of allegiance as specified in the Second Schedule to
the Citizenship Act, 1955; and

() is of good character and is a fit and proper person to be registered or
naturalised, as the case may be, as a citizen of India.

7. Ins. by G.SR. 1168(B), d. 23-12-2016 (we.f. 23-12-2016).
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(2} The State Government or the Union territory Administration, as the case
may be, shall forward the application along with its recommendation and the report
of the Collector, to the Central Government within a period of thirty days from the
date of receipt of the report of the Collector under sub-rule (1):

Provided that if for sufficient reasons, the Collector or the State Government
or the Union territory Administration, as the case may be, is unable to forward the
application within the period specified in sub-rule (1) or sub-rule (2), the same may
be forwarded to the State Government or the Union territory Administration or the
Central Government, as the case may be, after the expiry of the period so specified
but not exceeding ninety days along with the reasons for delay.

(3) All the applications pending with the Collector or the State Government
or the Union Territory Administration, as the case may be, on the date of
commencement of these rules shall be dealt with in the manner specified in
sub-rules (1) and (2).

{4) If the application is not forwarded by the Collector or the State Government
or the Union territory Administration, as the case may be, to the Central
Government within a period of ninety days from the date of receipt of the
application, the applicant may represent to the Central Government in the Ministry
of Home Affairs by enclosing a copy of the acknowledgement issued by the
Collector.

(5) The Central Government on receipt of the representation under sub-rule (4),
may take up the matter with the State Government or the Union territory
Administration, as the case may be, to expedite its recommendation on the
application for grant of citizenship.

13. Scrutiny of applications by Central Govermment.—The Central
Government may,—

{a) on receipt of the applications from the State Government or the Union
territory Administration, as the case may be, complete in all respects; and

(b) onbeing satisfied after making such inquiry as it considers necessary for
ascertaining the suitability of the applicant,

that he is a fit and proper person to be registered or naturalised, as the case may
be, grant him the citizenship of India.

14. Grant of certificate of registration.—(1) Every person who is registered
as a citizen of India under clauses (a), (¢), (d), (¢} or (f) of sub-section (1) of
Section 3 shall be issued a certificate of registration in Form X signed by an officer
not below the rank of Under Secretary to the Government of India.

(2) Every person who is registered as a citizen of India under clause (g) of
sub-section (1) of Section 5 shall be issued a certificate of registration in Form XI
signed by an officer not below the rank of Under Secretary to the Government of
India.

(3) A copy of the certificate of registration issued under this rule, shall be
preserved for the purposes of record by the issuing authority.
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15. Grant of certificate of naturalization.—(1) Every person who by
naturalisation is made a citizen of India under sub-section (1) of Section 6 shall be
issued a certificate of naturalisation in Form XII signed by an officer not below the
rank of Under Secretary to the Government of India.

(2) A copy of the certificate of naturalisation issued under this rule, shall be
preserved for the purposes of record by the issuing authority.

16. Oath of allegiance for naturalization—(1) The oath of allegiance, under
sub-section (2) of Section 6 by a person to whom the certificate of naturalisation is
granted, shall be subscribed in Form XII and the oath of allegiance so subscribed
shall be endorsed on the certificate of naturalisation to which it relates.

(2) The oath of allegiance under sub-rule (1) shall be subscribed within a period
of three months from the date of grant of certificate of naturalisation to which it
relates, or within such extended period as the authority granting the certificate may
permit, and in case the oath is not taken within the said period, the certificate shall
be of no effect:

Provided that no permission shall be given under this sub-rule unless a
statement to that effect is endorsed on the certificate and signed by the officer
authorised under Rule 15 to sign the certificate of naturalisation.

(3) The oath of allegiance required under sub-rule (1) shall be registered by
such person and in such place as the authority granting the certificate may direct.

(4) When the oath of allegiance is registered in accordance with any direction
given under sub-tule (3), the authority, which registers it shall cause a copy of the
oath and the certificate of naturalisation to which it relates to be sent to the Secretary
to the Government of India in the Ministry of Home Affairs.

17. Register of citizens.—The Central Government shall maintain a register
containing the names and other details of the persons registered or naturalised as
citizen of India—

(@) under clauses (a), (¢) and (f) of sub-section (1) of Section 5, in Form X1
(b) under clause (c) of sub-section (1) of Section 5, in Form XIV;

{¢) under clause (d) of sub-section (1} of Section 5, in Form XV;

(d) under clause (g) of sub-section (1) of Section 5 in Form XVI; and

(¢) under sub-section (1) of Section 6 in Form XVIL.

18. Maintenance of registers and connected papers.—(1) Every gntry made
in the register maintained under Rule 17 shall be numbered consecutively and each
entry shall relate to one person only.

(2) Every entry made in the register maintained under Rule 17 shall be
authenticated by the officer authorised to issue the certificate after a person is
registered or as the case may be, naturalised as a citizen of India.

(3) The register, all applications and papers connected therewith shall be
preserved as permanent record.
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PART IV

PROVISIONS AS TO CITIZENSHIP OF INDIA FOR PERSONS
COVERED BY ASSAM ACCORD

19. Registering aathority for the purpose of sub-section (3) of Section 6-A
and form for registration.—(1) The Central Government may, for the purposes of
sub-section (3) of Section 6-A, appoint an officer not below the rank of Additional
District Magistrate as the registering authority for every district of the State of
Assam.

(2) An application for registration under sub-section (3) of Section 6-A shall
be made in Form XVIIL; by the person fo the registering authority for the district
in which he is ordinarily resident, within a period of thirty days from the date of
his detection or identification as a foreigner or, as the case may be, within a period
of thirty days of the appointment of the registering authority in the district.

(3) The registering authority shall, after entering the particulars of the
application in a register in Form XIX, return a copy of the application under his
seal to the applicant.

(4) One copy of every application received during a quarter shall be sent by
the registering authority to the Central Government and the State Government of
Assam along with a quarterly return in Form XX,

(5) The registering authority may, and for the reasons to be recorded in writing,
extend the period specified in sub-rule (2) for a period not exceeding sixty days.

20. Reference to Tribunals.—Where, in case of a person seeking registration
under sub-section (3) of Section 6-A,—

(@) any question arises as to whether such person fulfils any requirement
contained in the said sub-section; or

(b) the opinion of the Tribunal constituted under the Foreigners (Tribunals)
Order, 1964 in refation to such person does not contain a finding with
respect to any requirement contained in the said sub-section other than
the questien that he 1s a foreigner,

then, the registering authority shall, within a period of fifteen days of the receipt of
the application under sub-rule (2) of Rule 19, make a fresh reference to the Tribunal
in this regard.

21. Jurisdiction of Tribunal.—The Tribunal constituted under the Foreigners
{Tribunals) Order, 1964 having jurisdiction over a district or part thereof in the State
of Assam shail have jurisdiction to decide references, received from the registering
authority of that district or part thereof in relation to all references made under
sub-section (3) of Section 6-A.

22. Declaration under sub-section (6) of Section 6-A.—The declaration
under sub-section (6) of Section 6-A shall be made in Form XXI to the District
Magistrate of the area within whose jurisdiction such person is ordinarily resident.
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PART V
RENUNCIATION AND DEPRIVATION OF CITIZENSHIP OF INDIA

8[23. Declaration of renunciation of citizenship.—(1) A declaration of
renunciation of citizenship of India under sub-section (1) of Section 8 shall be made
by a citizen of India in Form XXII

(2) On receipt of the declaration of renunciation of citizenship of India under
sub-rule (1), an acknowledgement in Form XXIII shail be issued by the concerned
Authority referred to in Rule 38, to the declarant.

(3) On being satisfied about the correctness of the particulars of the declaration
made under sub-rule (1), the declaration shall be registered by the concerned
Authority referred to in sub-rule (2) and a Certificate of Renunciation of Indian
citizenship in Form XXIV shall be issued by him to the declarant.

(4) The concerned Authority referred to in sub-rule (2) shall maintain a
register in Form XXIV-A containing the details of declarants whose declaration of
renunciation of citizenship are registered under this rule.]

24. Declaration of intention to resume Indianr citizenship.—(1} A
declaration of intention to resume citizenship under the proviso to sub-section (2)
of Section 8 shall be made in Form XXV, within a period of one year of attaining
the full age and the oath of allegiance as specified in the Second Schedule to the
Citizenship Act shall be subscribed and duly attested.

(2) Every such declaration shall be registered in the Ministry of Home Affairs,
Government of India.

(3) No such declaration shall be registered unless the declarant has taken the
oath of allegiance given at the end of the form.

(4) Every person who makes such declaration shall be issued a certificate of
resumption of citizenship of India in Form XX VT, signed by an officer not below the
rank of Under Secretary to the Government of India, and where such a certificate
is issued, a copy thereof shall be preserved for the purpose of record by the issuing
authority.

(5) The Central Government in the Ministry of Home Affairs shall maintain
a register in Form XXVII containing the names of persons whose declaration of
resumption of Citizenship of India are registered under this rule.

v

8. Subs. bv G.8.R. 104HE), dated 18-10-2018 (w.e.f. 22-10-2018). Prior to substitutiosn it read as:
“23, Declaration of renunciation of citizenship.—(1) A declaration of renunciation of citizenship
of India under sub-section (1) of Section % shall be made in Form XXII, and shall state—

(@) under which provisions of law, the applicant is an Indian citizen; and
(b) the circumstances in which the applicant intends to acquire foreign citizenship.

(2) On receipt of the declaration of remunciation of citizenship of India under sub-rule (1), an
acknowledgement in Form XXIII shall be issved by an officer designated under Rule 38.

(3) The declaration shall be registered in the Ministry of Home Affairs, Government of India.

(4) The Central Government in the Ministry of Home Affairs shall maintain a register in Form
XXIV containing the names of persons whose declaration of renunciation of citizenship are registered
under this role.”
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25. Notice to be given before deprivation of citizenship.—(1) When it is
decided to make an order under Section 10 depriving a person of his citizenship of
India, a notice under sub-section (4) of that section shall be given—

{a) inacase where the person’s whereabouts is known, by causing the notice
to be delivered to him personally or by sending it to him by post; or
(b) in a case where the person’s whereabouts is not known, by sending it to
his last known address.
(2) Onreceipt of the notice under sub-rule (1), the effected person may make an
application for referring his case to a Committee of Inquiry under sub-section (5)
of Section 10,—

(a) if that person is in India at the time when the notice is given to him,
within a period of three months from the date of the notice; or

(b) inany other case, within such time being not less than three months from
the date of the notice, as the Central Government may specify in the
notice:

Provided that the Central Government may, in special circamstances and for
reasons to be recorded in writing, extend the period within which the application
under this rule may be made.

(3) On receipt of the application under sub-rule (2), the Central Government
shall refer the case to the Committee of Inquiry for its decision.

26. Committee to follow procedure specified in Schedule 1T in holding
inquiry —A Committee of Inquiry appointed under Section 10 shall, while
holding the inquiry under sub-section (6) of that section, follow the procedure laid
down in Schedule 1L,

27. Order depriving a person of citizenship of India to be
published.—Every order made under Section 10, depriving a person of the
citizenship of India, shall be published in the Official Gazette.

28. Surrender and cancellation of certificate in case of deprivation of
citizenship.—(1) Where an order has been made depriving a person registered or
naturalised in India of his citizenship of India, the person so deprived or any other
person in possession of the certificate of registration or naturalisation shall, when
required by notice in writing given by the Central Government, deliver the said
certificate to such person and within such period as may be specified in the notice.

(2) On the certificate being delivered it shall be cancelled and in case the
certificate is not delivered, then, the Central Government may direct that it shall,
without prejudice to any action which may be taken under sub-rule (3), be treated
as cancelled.

(3) If any person fails to comply with any notice given under sub-rule (1), he
shall be liable to a fine, which may extend to one thousand nipees.
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PaRT VI

9[OVERSEAS CITIZEN OF INDIA CARDHOLDER]—REGISTRATION,
RENUNCTATION AND CANCELLATION

29. Application for registration under Section 7-A —(1) An application for

registration as an 19[Overseas Citizen of India cardholder] under Section 7-A shall
be made in Form XXVIIL

11{(2) Every person, including a minor, eligible to be registered as Overseas
Citizen of India Cardholder under Section 7-A may submit separate application
under sub-rule(1).]

12[(3) In case of a minor, the application form may be signed by either of the
parents or by the person to whom the legal custody of the minor has been granted
or by the lega! guardian of such minor, as the case may be.

(4) In case of a person referred to in clause (d) of sub-section (1) of Section
7.A, who is a spouse of foreign origin of a citizen of India or a spouse of foreign
origin of an Overseas Citizen of India Cardholder, only one such living spouse
fulfilling the conditions laid down under that clause shall be eligible to apply for
registration as Overseas Citizen of India Cardholder.]

30. Application for registration under Section 7-A by person of Indian
Origin card holders.—[* * *]
31. Authority to which applications are to be made.—An application under
Rule 29 #[* * *] shall be made in duplicate—
I5[(g) in India—
(i) to the Foreigners Regional Registration Officer (FRRO) as may
be specified by the Central Government; or
(i) to the Foreigners Division, Ministry of Home Affairs;]
(b) outside India—

9. Subs. for “Overseas Citizenship of India” by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
10. Subs. for “overseas citizen of India” by G.S8.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
11. Subs. by G.S.R. 104%(E), dated 18-10-2018 (w.e.f. 22-10-2018). Prior to substitution it read as:

*(2) A family consisting of a spouse and up to two minor children may apply in the same form.”

12. Ins. by G.S.R. 104HE), dated 18-10-2018 (w.e.f. 22-10-2018).
13. Omined by G.SR. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015). Prior to omission it read as:

“30. Application for registration under Section 7-A by person of Indian Origin card olders —A
person of Indian Origin Card holder, notified vide the notification of the Government of India in the
Ministry of Home Affairs, Number 26011/4/95-F.1, dated the 19th August, 2002 (published in the
Gazette of India, Bxtraordinary, Part 1, Section 1), as amended from time to time, who is otherwise
eligible for registration as overseas citizen of Indiz, may apply in Form XX VIII for grant of registration,
which shall be decided in the manner specified in this part for other applicants.”,

14. The words “or as the case may be, Rule 307 omitted by G.S.R. 35(E), dated 16-1-2015 (w.e.f.
16-1-2015).
15. Subs. by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015). Prior to substitution it read as:

“(g) in India—

(i) to the Foreigners Regional Registration Officer situated at National Capital Territory of
Delhi, Mumbai, Kolkata, Chennai or Amgitsar, who shall forward the same to the Central
Government in the Ministry of Home Affairs; or

(#) to the Foreigners Division, Ministry of Home Affairs;”.
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(i) to the Indian Mission or Post having jurisdiction over the country
of which an applicant is a citizen; or

(it) where he is not in the country of his citizenship, to the Indian
Misston or Post having jurisdiction over the country of which the
applicant is ordinarily resident.

32. Scrutiny of applications.—(1) The Central Government may, after a
preliminary inquiry and on being apparently satisfied that there is no adverse
information available against the applicant, register the person as an [Overseas
Citizen of India cardholder] as soon as possible but not later than a period of thirty
days and the case shall be placed for post verification of the antecedents.

I7[(1-A) In the case of a person referred to in clause {(d) of sub-section (1)
of Section 7-A of the Citizenship Act, 1955, who is a spouse of foreign origin of
a citizen of India or a spouse of foreign origin of an Overseas Citizen of India
cardholder, the registration as an Overseas Citizen of India cardholder of such
person shall be subject to prior security clearance from a competent authority in
India as provided under the said clause (¢) of sub-section (1) of Section 7-A of the
Citizenship Act, 1955 ®[and only one living spouse duly fulfilling the conditions
laid down in said clause (d) of sub-section (1) of Section 7-A shall be registered
as an Overseas Citizen of India Cardholder.]

(2) The Central Government may, in case of any adverse information against
the applicant, and after making such inquiry as it considers necessary, approve or
reject the grant of registration within a period of four months from the date of
receipt of the application.

33. Certificate of registration and maintenance of register of persons
under Section 7-A.—(1) Every person, who is registered as an '°[Qverseas Citizen
of India cardholder] under Section 7-A shall be issued a certificate of registration
in Form XXIX, signed by an officer not below the rank of Under Secretary to the
Government of India.

(2) A copy of the certificate of 2°[Overseas Citizen of India cardholder] issued
under this rule, shall be preserved for the purposes of record by the issuing
authority.

(3) The issuing authority shall maintain, a register containing names and other
details of the persons registered as ?![Overseas Citizen of India cardholder] under
Section 7-A in Form XXX and a copy thereof shall be forwarded to the Ministry
of Home Affairs in the first week of every month.

16. Subs. for “overseas citizen of India” by G.S.R. 35(E}, dated 16-1-2015 (w.e.f. 16-1-2015).
17. Ins. by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015),

18. Ins. by G.S.R. 1049(E). dated 18-10-2018 (w.e.f. 22-10-2018).

19. Subs. for “overseas citizen of India” by G.S.R. 35(E), dar2d 16-1-2015 (w.e.f. 16-1-2015).
20. Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
21, Subs. for “overseas citizen of India” by G.5.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
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22[34. Declaration of renunciation of Overseas Citizen of India card —(1) A
declaration of renunciation of the card registering a person as an Overseas Citizen
of India cardholder under Section 7-C shall be made in Form XXXI, accompanied
with the original certificate of registration of Overseas Citizen of India cardholder,
to the 2*[concerned Indian Mission or Post or the concerned Foreigners Regional
Registration Officer], who in turn, shall forward the same fo the authority which
issued the said certificate of registration.

(2) On receipt of the declaration of renunciation of the card registering as
an Overseas Citizen of India cardholder, the issuing authority shall issue an
acknowledgement in Form XXXII and remove the name of the declarant from the
register of Overseas Citizen of India cardholder.]

35. Cancellation of registration as 2*[Overseas Citizen of India
cardholder].— (1) Where an order has been made cancelling the registration as an
Z5[Overseas Citizen of India cardholder], the person whose registration has been
cancelled or any other person in possession of the certificate of registration shall,
when required by notice in writing by the Central Government, deliver the said
certificate to such person and within such period as may be specified in the notice.

(2) On the certificate being delivered, it shall be cancelled and in case the
certificate is not delivered, then the Central Government may direct that it shall be
treated as cancelled.

(3) The issuing authority shall make an appropriate entry in the registered
(sic register) maintained under sub-rule (3) of Rule 33 stating the cancellation of
registration as 2°[Overseas Citizen of India cardholder] and a copy thereof shall be
submitted to the Ministry of Home Affairs in the first week of every month.

PArT VII
MISCELLANEQUS
36. Variation in form of application or declaration.—Where a person
wishes to make an application or declaration under any of these rules and the form
referred to in the rule is, in the opinion of the Central Government or other authority
to whom the application is to be sent for registration, unsuitable to the particular

22. Subs. by G.S.R. 35(E), dated 16-1-2015 {w.e.f. 16-1-2015). Prior to substitution it read as:

“34. Declaration of renunciation of overseas citizenship—(1) A declaration of renunciation of
overseus citizenship of India under Section 7-C shall be made in Form XXXI, accompanied with the
original certificate of registration of overseas citizen of India, to the concerned Indian Missjon or
Post or the Ministry of Home Affairs, Government of India who in turn shali forward the same to the
authority which issued the sajd certificate of registration.

(2) On receipt of the declaration of renunciation of overseas citizenship of India, the issning
autherity shall issue an acknowledgement in Form XXXII and remove the name of the declarant from
the register of overseas citizen of India.”.

23. Subs. for “concerned Indian Mission or Post or the Ministry of Home Affairs, Government of India™
by G.5.R. 1049(E), dated 18-10-2018 (w.c.f. 22-10-2018).

24, Subs. for “overseas citizen” by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).

25. Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 {w.e.f. 16-1-2015).

26. Subs. for “overseas citizen of India” by G.8.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).



R. 40] CITIZENSHIP RULES, 2009 47

case, the Central Government or that other authority, as the case may be, may
authorize the application or declaration being made in some other form.

37. Certificate of citizenship in case of doubt.—A certificate of citizenship in
case of doubt under Section 13 may be issued in Form XXXIIT and shall be signed
by an officer not below the rank of Under Secretary to the Government of India.

38, Authority before whom application or declaration may be made or
by whom the oath of allegiance may be administered.—(1) An application or
declaration made in accordance with these rules shall not be accepted or registered
and the oath of allegiance required by sub-section (2) of Section 5 or sub-section (2)
of Section 6 shall be of no effect, unless it is signed in the presence of, or
administered by,—

(i) the Collector, Deputy Commissioner, or the District Magistrate in India;

(i) any Consular officer as defined in clause (d) of Rule 2 of the Citizens
(Registration at Indian Consulates) Rules, 1956 outside India:
Provided that if the applicant or declarant is serving in India in the naval,
military or air forces of the Union, the application or declaration may
be signed in the presence of, or the oath administered by, any officer
holding a commission in any of these forces:
2[Provided furtber that in respect of an application submitted by any
person belonging to minority community in Afghanistan, Bangladesh
and Pakistan (namely, Hindus, Sikhs, Buddhists, Jains, Parsis and
Christians), in the absence of the Collector, Deputy Commissioner or the
District Magistrate, the application or declaration may be signed in the
presence of, or the oath administered by, an officer not below the rank of
-+" the Sub-Divisional Magistrate authorised in writing by the Collector, or

Deputy Commissioner or the District Magistrate, as the case may be.]

(2) Notwithstanding anything contained in Rules 11 and 12, an application
under sub-rule (3) of Rule 5 for registration under clause {c) of sub-section (1) of
Section S as an Indian citizen from a foreign national married to an Indian citizen
may be made to the Indian Consulate or Embassy or Mission where he is a resident,
who in turn shall forward it to the Central Government in the Ministry of Home
Affairs for consideration.

39, Certificate of documents.—A document may be certified to be a true copy
of a document by means of a statement in writing to that effect signed by any of
the persons before whom the application or declaration may be made or whom the
oath of allegiance may be administered or by any officer not below the rank of an
Under Secretary to the Government of India in the Ministry of Home Affairs.

40. Authority to determine acquisition of citizenship of another
country.—(1) For the purpose of sub-section (2) of Section 9, the Central
Government may determine the issues as to whether, when or how any citizen of
India had acquired the citizenship of another country.

27. Ins. by G.S.R. 1168(E), dt. 23-12-2016 {w.e.f. 23-12-2016).
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{2) The Central Government while determining any such issues shall have due
regard to the rules of procedure specified in Schedule 1IL .

41. Fees.—The fees specified under column (3) or, as the case may be, under
column (4) of the Schedule IV shall be levied and collected in respect of the matters
referred to under column (2) of that Schedule.

42. Authority for revision of an order made under the Act by prescribed
authority.—If an application is made by a person aggrieved by an order made
under the provisions of the Act, the application shall be disposed of after giving a
reasonable opportunity to the person affected to present his case, by an authority
one rank higher than the authority specified for disposal of application against the
order of which revision is sought.

43, Repeal and saving—The Citizenship Rules, 1956 is hereby repealed:
Provided that such repeal shall not affect—

(a) the previous operation of the said rules or anything duly done or suffered
thereunder; or
(b) any right, privilege, obligation or liability acquired, accrued or incurred
under the said rules; or
(¢) any penalty, forfeiture or punishment incurred in respect of any offence
committed against the said rules; or
(d) any investigation, legal proceeding or remedy in respect of any such
right, privilege, obligation, liability, penalty, forfeiture or punishment as
aforesaid,
and any such investigation, legal proceeding or remedy may be instituted,
continued or enforced any such penalty, forfeiture, or punishment, may be imposed
as if the said rules had not been repealed.
SCHEDULE 1
[See Rule 2(c)]
ForMm 1
{See Rule 3)
The Citizenship Rules, 2009
Application for Registration of Birth of a Minor Child at an Indian
Consulate under Section 4{1) of the Citizenship Act, 1955

3

Note: Please write/print in Block Letfers ' ¥
Part 1

1. Full name of the minor child: .........cooiiiiei s Photograph

2, SR ot e 3. Place and country birth: ...

4. Date of Birth: ..o

5. Mark of 1dentification: ........ciieevuervmmiiaceian st
6, Present aQdress: uveevr e et ieacen s a e et
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T (D) Father's full MAIIE: ...ttt e e
(ii} Citizen of India by birth/descent/registration®/naturalization®: ............cc..oeeenevnn,
(D) DA BT ousmmsnacs s msnnismmmmem e R A A O
{#v) Passport particulars: (a) Cotntry ................... (BY Number ......coooiiieneaeann..

8. (1) Mother’s full DAMIE: ..ot

(i) Citizen of India by birth/descent/registration®/naturalization®: ..............coveeueeeneennein,

e 1 L0 T

(iv) Passport particulars: (&) Country ............oeuviuninns (&) Number ...........ccoviiviinnanns
Part I1

W L, cocccismimimm s R R S a citizen of India and a parent of

...................................... to whom the foregoing particulars relate, hereby apply on behalf
of my child for the registration of his birth.

Date ..oovvvnvrinrinnne Signature of parent ..............cceeueenn.s,

10 L e e being the parent of
................................... do solemnly and sincerely declare that my child to whom the
foregoing particulars relate does not hold the passport of any other country.

Ll L comsmammeemmmmmnnmi do solemnly and sincerely declare that the foregeing
particulars stated in the application are true and I make this solemn declaration conscientiously
believing the same to be true.

Date ... Signature of parent ..................oeeeeees
Made and subscribed this .......coccoeiiniiniiiin, 1 R — Blhisessmeiiny
before me.

FERSISHANIE soppvnemunnnrnnn
*EEDesignation ...,

*® If a citizen of India by registration or naturalization, please mention to the number and
date of the certificate of registration or naturalization, as the case may be.

#*  Signature and designation of the officer authorized under Rule 38 of the Citizenship
Rules, 2009, before whom the declaration is made or oath of allegiance is taken. [i.e. any
consular officer as defined in Rule 2(d) of the Citizens (Registration at Indian Consulates)
Rules, 1956.3

(This form complete in all respect shall be submitted in duplicate to the Indian Mission/Post in
the country in which the applicant is ordinarily resident.)
DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT
1. A copy of the birth certificate of the child,
A copy of the passpert of both the parents.

2.
3. A copy of the certificate of Indian citizenship if acquired by registration/naturalization.
4. A copy of the marriage certificate of the parents.
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ForMm 1T
[See Rule 4(1)(a}]
The Citizenship Rules, 2009

Application for Registration as a Citizen of India under Section 5(1)(a) of

the Citizenship Act, 1955 made by a Person of Indian Origin

Note: Please write/print in Block Letters
Partl
; F PO (mention full name) resident of Photograph
{complete postal address) ..........oecoerreiimmiiiniiia of full age
apd capacity and was born at (with Tehsil, District, State and Country)
.................. Of eeevnenn....andisacitizen of Looioveen
2. My father’s full Dame s ...ooveen i and he was born at
{with Tehsil, District, State and Country) ............cc.on O teemeenmeieenenes
andisaciizenof .........oinieee
3. Mymother's full nameis ......oooeeeieniiciniinn and she was born at {with Tehsil, District,
State and Country) ......oooovvninvnnnnn O wvvnmenssmevs and is a citizenof ...
4. My wife’s/husband’s full name 8 ... and he/she was bom at
(with Tehsil, District, State and CoOuntry) .....cooooooecieommmimmm on
......................... and isacitizen of .ooovviiviiiiii
5. Details of residence in India:
(@) Dateofentryinlndia e
() T have resided in India continucusly for a period of 12 months Yes/No
immediately preceding the date of application
(¢) During the eight years immediately preceding the said period of twelve Yes/No
months, I have resided in India for period amounting in the aggregate to
not less than six years
SL Details with address of residence From To Years
No. in India for the last nine years . Months
| 2 3 4 5
6. (@) SEX: v {B) Occupation ....ovveveaenaionine-
(c) If in service, address of eMPLOYEL: .ooivimiiiiiiii e s
{d) Mark of IdentificationI.. ..o eeern oot
oA Do you belong e one of the minority communities from Afghanistan, Bangladesh and
Pakistan. namely, Hindus, $ikhs, Buddhists, Jains, Parsis and Christians?
Yes/No
If, yes, please specify ..oooveeeeiiiiininns ]
7.  Passport particulars:
[ 6/01115] 6 DR —————————— {5) NUMDET: L..ciiirieneeeeeeirnn

28. Subs. by G.S.R. 1158(E), dt. 3-12-2018 (w.e.f. 3-12-2018).
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By VISV Al G U0, o T s e A A

9.  Details of family members who are staying in India with the applicant;

S1. Ne. Name Present address Relationship Age

i 2 3 4 3

10. Details of criminal proceedings, if any:

SL. Nature of Date and place of Present status Judgment
No. the criminal registering the case of the case of the
proceedings court
1 2 3 4 5
PartI1

11. Ihave/have not previously renounced or been deprived of the citizenship of India,
(If the applicant has renounced his Indian citizenship, here state the date on which the
declaration of renunciation was made; or if he has been deprived of his citizenship, state the
date on which and the authority by whom, the order of deprivation was made)

12, T haveshave not previcusly applied for registration as a citizen of India and the application
has/has not been rejected

13. Ihéreby declare that my intention is to make India my permanent home and undertake that I
shall renounce the citizenship of my country in the event of my application being sanctioned

| S O SO do solemnly and sincerely declare that the
foregoing particulars, stated in this application are true and I make this solemn declaration
conscientiously believing the same to be true

6721 S Signature: ............
Made and subscribed this ................... day ..o of i 20
............. before me.

FRIGNAMWIE oot

#Designation ..v..viieei e

15. 1, the undersigned, hereby state that [ am an Indian citizen otherwise than by naturalization,

that I am a householder, and that I am not the solicitor or agent of .................. I vouch

for the correctness of the statement made by .......cooooiviiniinnn.n. in his application for
Indian citizenship

SIZNAIUTE L.oivniiiiinveieinier i s e e e reaeanns

INETRE s s s g e
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Cath of Allegiance
T T do solemnly affirm and swear in the name of God

that I will bear true faith and allegiance to the Constitution of India as by law established and that I
will faithfully observe the laws of India and fulfil my duties as a citizen of India.

Signature .....coovveiiiiinieennns

Affirmed/Sworn and subscribed this ...l day of sssnniiiaaris 20
............. before me.

#SHENAtre ......ooeeeae

*Designation ........ccovevennrnnon

* Signature and designation of the officer authorized under Rule 38 of the Citizenship Rules,

2009 Ppr # #]

(This form complete in al} respects shall be submitted in triplicate to the Collector/Deputy
Commissioner/District Magistrate within whose jurisdiction the applicant is ordinarily resident
for transmission 1o the Central Government through the State Government or the Union territory

Administration, as the case may be)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT

1. A copy of the valid Foreign Passport.
A copy of the valid Residential Permit.

2.
3. Evidence of the date of birth of the parents viz. a copy of the passport or birth certificate.
4

3‘3[* % ¥
Form 111

[See Rule 5(1)(a)]
The Citizenship Rules, 2009

Application for Registration as a Citizen of India under Section 5(1)(c)
of the Citizenship Act, 1955 made by a Person who is/has been

married to a Citizen of India

Note: Please write/print in BLOCK LETTERS
Part I

(mention full pame) resident of (complete postal address)

................................................ of full age and capacity
country)

and was bom at (with Tehsil, District, State and

2. My father's full pame IS ...
he was bomm at (with Tehsil, District, State and country) .....
.............................. andisacitizen of ........ociiveiiiiianias

Photograph

29, The words “before whom the registration, declaration or cath of allegiance is made or taken (i.e. the
Collector, Deputy Commissioner, District Magistrate)” omitted by G.8.R. 1168(E}, dt. 23-12-2016

{w.e.f 23-12-2016).

30. Omitted by G.S.R. 1168(E), dt. 23-12-2016 (w.ef. 23-12-2016). Prior to omission it read as:
“4, A copy of Bank challan in original amounting to Rs 500 payable towards declaration and cath of
allegiance deposited in the State Bank of India under Head No. “0070-Other Administrative Services-

Other Services-Receipts ander the Citizenship Act”.
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3. My mother’s full name 5 .....ooeeveeiiiviiiiiii and she was born at (with
Tehsil, District, State and country) ...._........... O pscisams s asonineed and is a citizen of
4, I was married at (with Tehsil, District, State and Country)......cocvvvivinnnn.
.................................... L2 ORI Shri/Smt

5. My husband/wife was borm at (with Tehsil, District, State

and Country)

.............................................. O0 ..........ovvvveen.. and he/she is a citizen of India

by birth/descent/registration*/maturalization™

6. My marriage subsists Yes/No
7. Details of residence in India:
(a) Dateofentry in Indias .....ooviii it
{(b) Ihave resided India continuously for a period of 12 months immediately Yes/No
preceding the date of application
(¢) During the eight years immediately preceding the said period of twelve Yes/No
months, I have resided in India for period amounting in the aggregate to
not less than six years
Si. No. Details with address of tesidence From To Years Months
in India for the last nine years
1 2 3 4 5
8. (0) SX vttt (B) OCCUPAN O wownm sssvnarivsssmian
< () Ifin service, address of emPlOYED: ..o e e
(dy Mark of TdentHication: ....oo.ooiiiiiiiii e oo

1
Pakistan, namely, Hindus, Sikhs, Buddhists, Jains, Parsis and Christians?
Yes/No
If, yes, please specify ........c....vveveeeein.., ]

9. Passport particulars:

(@) COUTTY: coveveneninieeeiiiininannn (&Y Number ......cocooooviviiiiiin ..,
R T B LTS Lo o

1. Details of family members who are staying in India with the applicant;

[8-A. Do you belong to one of the minority communities from Afghanistan, Bangladesh and

SL. No. Name Postal address Relationship

I 2 3 4

12, Details of criminal proceedings, if any:

31. Subs. by G.S.R. 1158(E), dt. 3-12-2018 (w.e.f. 3-12-2018).
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Sl Nature of Date and place of Present status Judgment
No. the criminal registering the case of the case of the
proceedings court
1 2 3 4 5
Part 11

13. Ihave/have not previously renounced or been deprived of the citizenship of India

(If the applicant has renounced his Indian citizenship, here state the date on which the
declaration of renunciation was made; or if he has been deprived of his citizenship siate the
date on which and the authority by whom, the order of deprivation was made)

14. I have/have not previously applied for registration as a citizen of India and the application
has/has not been rejected

15. Thereby declare that my intention is to make India my permanent home and undertake that I
shall renounce the citizenship of my country in the event of my application being sanctioned

16: T socommomsomuerosmmms s st do solemnly and sincerely declare that the
foregoing particulars stated in this application are true and T make this solemn declaration
conscientiously believing the same to be true

DA v SIENAMITE L...oiiitirrmeacmeiiiinr e
Made and subscribed this ....ocooveeiiiiiinnns Day ..cocoveernnn of 20 ...... before me
ESIENAIIE Lovvvvreneeenieinnrrianee
FDESIZNAtioN ..uverrreeonieenaniiiines

17. 1, the undersigned hereby state that T am an Indian citizen otherwise than by naturalization
that I am householder, and that I am not the solicitor or agent of .......ooomeeennes I vouch for
the correctness of the statements made by him in his application for Indian Citizenship.

Oath of Allegiance

| SO OpPpn do solemnly affirm and swear in the name of God that I will
bear true faith and allegiance to the Constitution of India as by law established and that I will faithfully
observe the taws of India and fulfil my duties as a citizen of India.

Affirmed/Sworn and subscribed this .....oovereeaanans day BF aovssssamseese 20
.............. befors me.

* SIgNatlre ...ooovivevmrnnernias
#Designation ....ocovvviveeanns

# If a citizen of India (sic is} by registration or naturalization, (sic then) please mention the
number and date of the certificate of registration or naturalization, as the case may (sicbe).
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Note: Please write/print in Block Letters

**  Signature and designation of the officer authorized under Rule 38 of the Citizenship
Rules, 2009 [* » #].
(This Form complete in all respects shall be submitted in triplicate to the Collector/Deputy
Commissioner/District Magistrate within whose jurisdiction the applicant is ordinarily
resident for transmission to the Central Government through the State Government o the
Union territory administration, as the case may be.)

DOCUMENTS TO BE ATTACHED WITH THE
APPLICATION BY THE APPLICANT

1. A copy of the valid Foreign passport.

2. A copy of the valid Residential Permit.

3. Evidence of his/her husband’s/wife’s Indian nationality viz. copy of Indian passport or
birth certificate.

4. Acopy of marriage certificate issued by the Registrar of Marriage.

il 331* * ],

ForM IV
[See Rule 6(1)(a)]
The Citizenship Rules, 2009

Application for Registration of a Minor Child under
Section 5(1){d) of the Citizenship Act, 1955

Part 1
1. Full name of the minor child: .......ccoocvviniiiiiiiiiii e, Photograph
2 ] R 3. Place and Country of Birth.....................
G U 1) 1) AR E PR ————
5. Nlark of identification ......................oo.oovveerrorerrnron.
6. Present AdAress ...ttt
T () Father’s full BAME: ... i e e
(#5) Citizen of India by birth/descent/registration*/naturalization®: ...............
(D OCCUPATIONT v iarniessiry vttt S L 105 S s memrm mommmeme e
(i) Passport particulars: (a) Country ..................... (b)Y Number .....................
8. (7) Mother’s full name: ...........ooooiii e,
(ii} Citizen of India by birth/descent/registration*/naturalization®: ............
(DY QCCUPARONT v vinis vv i b b 8 008 S55 5550 s e vmmmenes
(i) Passport particulars: (a) Country .................... (&) Number ..........ooovenal.
32. The words “before whom the registration, declaration or oath of allegiance is made or taken {ie. the

33.

Collector, Deputy Commissioner, District Magistrate)” omitted by G.S R. 1168(E), dt. 23-12-2016
(w.ef. 23-12-2016).

The words “A copy of Bank challan in original amounting to Rs 500 towards declaration and oath of
allegiance deposited in the State Bank of India under Head No. 0070-Other Administrative Services-
Other Services-receipts under the Citizenship Act.” omitted by G.8.R. 1168(E), dt. 23-12-2016 (w.e.f.
23-12-2016).
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34[35{8- A. Do you belong to one of the minority communities from Afghanistan, Bangladesh and
Pakistan, namely, Hindus, Sikhs, Buddhists, Jains, Parsis and Christians? -

Yes/No
If, yes, please specify ..., 1
8-B. Date of entry into India ...oooovvmmmnniiiiiii 1
9. Details of criminal proceedings, if any
Sl Name of Date and place of Present status Judgment
No. the criminal registering the case of the case of the
proceedings court
1 2 3 4 5
Part IT
0T PR P TR a citizen of India and a parent/
guardian of ..o to whom the foregoing particulars relate, hereby apply on

behalf of my child for registration as a citizen of India.

11. Thereby declare that my intention is to make India as permanent home in respect of my child
and undertake that I shall renounce the citizenship of his country on behalf of my child in
the event of the application for grant of citizenship of India to my child being sanctioned.

| BE:| - R, Signature of parent/guardian

£ TR PP PP PSP PP do solemnly and sincerely declare that the
foregoing particulars stated in the application are true and I make this solemn declaration
conscientiously believing the same to be true.

Date: .oovvvvrrciiiiriiiaaes Signature of parent guardia: ..........occen
Made and subscribed this .....ccoocomerin daY eerrreennen T QU rem— 20
............. before me.
FEQIONAUTE L...vvvaanneeeensseecmassrnrnaasssanaa
FFDIESIZNAHON . ivuvrnrrenren e
13. L the undersigned, hereby staie that [ am an Indian citizen otherwise than by naturalization,
that T am 2 householder, and that I am not the solicitor or agent of ....... e I vouch
for the correctness of the statements made by .....ooevviiinnnnnn. in his application for
Indian citizenship.
Date............ SIENAMUIE .ovververeninerernnnerernns e s
TATNE | iaswiiis s o e s e e e sw s w s
Full postal addiess ...oooooeneer oo

34, Ins by G.SR. 1049(E), dt. 18-10-2018 (wel. 22-10-2018).
35. Subs. by G.S.R. 1158(E), dt. 3-12-2018 (wef. 3-12-2018).
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*  If a citizen of India by registration or naturalization, please refer to the number and date of

the certificate of registration or naturalization as the case may be.

**  Signature and designation of the officer anthorized under Rule 38 of the Citizenship Rules,

2009 6[% * %],

(This Form complete in all respects shall be submitted in triplicate to the Coliector/Deputy

Commissioper/District Magistrate within whose jurisdiction the applicant is ordinarily

resident for transmission to the Central Government through the State Government or the

Union territory administration, as the case may be).

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION
BY THE APPLICANT
1. A copy of the valid Foreign passport.
2. A copy of the valid Residential Permit.
3. Proof of Indian citizenship of both the parents viz. copy of Indian passport/birth

certificate.
4. 3"'[::: * %]
3. Incase of guardian, enclose proof of gnardianship.
FormM V
[See Rule 7(1){a)]

The Citizenship Rules, 2009

Application for Registration as a Citizen of India under Section 3(1)e) of the

Citizenship Act, 1955 made by a person whose parents are registered
as citizens of India under Section 5(1)(a) or Section 6(1)

Note: Please write/print in Block Letters
Part 1
T B oo i s s s Photograph
(mention full name) r1esident of {complete postal address)
....................................... of full age and capacity and was born
at (with Tehsil, District, State and Country) ........................ on
..................... andisacitizenof ...l
2. My father’ s fullDAME IS ...vviiveiniee e e
and he was born at (with Tehsil, District, State and COUTHEY) - eevivniee v eeiiaaeeenns
....... Om .evviniiiiiiiiiiiiiiiaaaans...., and he was registered as a citizen of India under
Section 3(1)(a)/Section 6(1) vide Certificate NO. ....oeeevnvvvvnnvinnn, dated .................
3. My mother’s full BaIE 18 ....oeiiii e and
she was bom at (with Tehsil, District, State and Country) ..oovvuviineninaanns on
........................... and she was registered as a citizen of India under Section 5(1)(a)/
Section 6(1) vide Certificate No. ..........occoevvvunnnn. datédi s pvmenmemmes
4. My wife’s/usband’s full name is ...................ccoo..... and he/she was born at (with
Tehsil, District, State and Country) .................. ()3 A and is a citizen of..........
36. The words “before whom the registration, declaration or oath of allegiance is made or taken. (i.e. the

37

Coltector, Deputy Commissioner, District Magistrate)” omitted by G.S.R. 1168(E), dt. 23-12-2016
(we.f. 23-12-2016).

The words “A. copy of Bank challan in original amounting to Rs 250 towards declaration deposited in
the State Bank of India under Head No. “0070-Other Administrative Services-Other Services-receipts
under the Citizenship Act.” omitred by G.S.R. 1168(E), dt. 23-12-2016 (w.e.f. 23-12-2016).
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(c) If in service, address of employer: . ....ooviiiiviiviiie s irecaaanees

(d) Mark. OF TdSHtIIICRIIIT wunmii it s omss s oms s Do s s et s e

B35 Do you belong to one of the minority communities from Afghanistan, Bangladesh and

Pakistan, namely, Hindus, Sikhs, Buddhists, Jains, Parsis and Christians?
Yes/No

If, yes, please specify ....ovvevrevieiniiiinnnns ]
5-B.  Date of entry into India ..o.ovuvinnneiin ]
6. Passport particulars:
() COUOE Vi e (5):-NUIMDET i vwwsmmmmesass cnsns
7. Visa valid UP 100 covveereeer i bbbt s e
8.  Details of family members who are staying in India with the applicant:
51. Ne. Name Present address Relationship Age
1 2 3 4 5
9. Details of criminal proceedings, if any:
SL Nature of the Date and place of Present status Judgment
No. criminal proceedings registering the case of the case of the court
1 2 3 4 5
Part II
10. Ihave/have not previously renounced o been deprived of the citizenship of India.
(If the applicant has renounced his or her Indian citizenship, here state the date on which the
declaration of renunciation was made; or if he has been deprived of his citizenship, state the
date on which and the authority by whom, the order of deprivation was made}
11. I have/have not previously applied for registration as a citizen of India and the application
has/has not been rejected
12. Ihereby declare that my intention is to make Indja my permanent home and I undertake that I
shall renounce the citizenship of my country in the event of my application being sanctioned
3. L commmmmsereremmmmmmesmasunarasessnrs S ST do solemnly and sincerely declare that the
foregoing particulars, stated in this application are true and I make this solenin declaration
conscientiously believing the same to be true.
Date: SIENAMINE: (. civisimsiaissievasm s

38. Ins. by G.S.R. 1049(E), dt. 18-10-2018 (w.ef. 22-10-2018).
39. Subs. by G.S.R. 1158(E), dt. 3-12-2018 (w.ef. 3-12-2018).
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Made and subscribed this ..............o. daY! s (5) NP S 20
............. before me.

FSIENAMUTS .. ooov iy

FPesienation v i s

14 1, the undersigned, hercby state that [ am an Indian citizen otherwise than by naturalization,

that I am a householder, and that I am not the soliciter or agentof .................. I vouch

for the correctness of the statement made by .......o.ooceviie in his application for

Indian citizenship.

Oath of Allegiance
| (here mention the name of the applicant} do
solemnly affirm and swear in the name of God that I will bear true faith and allegiance to the
Constitution of India as by law established and that I will faithfully observe the laws of India and fulfil
my duties as a citizen of India.

Affirmed/Sworn and subscribed this ...l day ......... o) 51 SR
before me.
EBIGMAILE vvvvi v vmmprsmmnsamssani
*Designation .......o.ooioiiiin
# Signature and designation of the officer authorized under Rule 38 of the Citizenship
Rules, 2009 00 = #)

{Thjs*form complete in all respects shall be submitted in triplicate to the Collector/Deputy
Commissioner/District Magistrate within whose jurisdiction the applicant is ordinarily
resident for transmission to the Central Government through the State Government or the

Unien territory Administration, as the case may be)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION
BY THE APPLICANT

1. A copy of the valid Foreign Passport.

2. A copy of the valid Residential Permit.

3. Copies of Indian Citizenship Certificates issued under Section 5(1)(a) or 6(1) of the
Citizenship Act, 1955 of both the parents

4. 41[* * X},

40. The words “before whom the declaration is made or oath of allegiance is taken (i.e. the Collector,
Deputy Commissioner, District Magistrate)” omitted by G.S.R. 1168(E), dt. 23-12-2016 (we.f.
23-12-2016).

41. The words “A copy of Bank challan in original amounting to Rs 50 towards declaration and oath of
allegiance deposited in the State Bank of India under Head No. “0070-Other Administrative Services-
Other Services-Receipts under the Citizenship Act.” omitted by G.S.R. 1168(E), dt. 23-12-2016 (w.e.f.
23-12-2016).
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ForM V1
[See Rule 8(1)(a)]
The Citizenship Rules, 2009

Application for Registration as a Citizen of India under Section 5(1)(f) of the
Citizenship Act, 2008 made by a Person who or either of the
Parents was a Citizen of Independent India

Note: Please write/print in Block Letters

Part

SRR T ———————— e | Photograph
(mention full name) resident of (complete postal address)
........................................................... of full age and
capacity and  was born  at (with  Tehsil, Distriet, State
ANA COUBLIY)  oeveesieraaasmsssrrsseme o rras s ebnanan s s s s s e r st on
..................... andis acitizen of ...oooiiiiiriennnnn

2. My father’s full DAIME I8 «ovrerveeeerirressrins st and
he was born at (with Tehsil, District, State and COUMTY) ...ooverirraceniiiinsenenn on
.............................. and 15 2 CIHZETE OF «.ovirneinnmeenr e

3. My mother’s full name 18 ....coooiceooiiirmmmmrm e and she was born at. (with
Tehsil, District, State and COUuntry) -oocoovvmmemmemrnine o e and is a citizen of

4. My wife’s/husband’s FUll NAITIE I8 oo oivvrsecmemianrranemiraiens and hefshe was born at (with
Tehsil, District, State and COUNLLY) «vovvvvreenensunens O o nm s R and is a citizen of

5. [ or either of my parents ceased to be an Tndian citizen by virtue of Section 9(1) consequent
to my or their acquiring the citizenship of ..oooiveiiiin {name of country) on

42[6. Details of residence in India:

() Date of eniry in India e

() I have resided in India continuously fora period of 12 months immediately Yes/No
preceding the date of application

Details of residence int India for the last five years:

SL Details with address of residence From To Years
No. in India for the last nine years i Months
1 Fg 3 4 5
1
7. (@) SEXii e (B) Ocoupation: ........oovieniiaennnas
(c) If in service, addxess Of EMPIOYEE: ..o iiiiinaiianiinnss e
() Mark of Identification:, ....eovusrsmmresrrsss i

42. Subs. by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
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“[7.a, Do you belong to one of the minority communities from Afghanistan, Bangladesh and
Pakistan, namely, Hindus, Sikhs, Buddhists, Jains, Parsis and Christians?
Yes/No
H, yes, please specify ............oviiniinnens ]

8.  Passport particulars:
(@) COUMY: oovvniniviviiniiss (D) NUMRBEL 10000 avvvsmimimimvanvi
9. VESA VAL TP U0 ooy it by v s En bh i abe T e S5 m e memmms s s s s spnn

10.  Details of family members who are staying in India with the applicant:

S1. No. Name Present address Relationship Age
1 2 3 4 5

11. Details of criminal proceedings, if any:

St Nature of Date and place of Present status Judgment
No. the criminal registering the case of the case of the
proceedings court
1 . 2 3 4 5
Part IT

12, 1have/have not previously rencunced or been deprived of the citizenship of India
(If the applicant has renounced his Indian citizenship, here state the date on which the
declaration of renunciation was made; or if he has been deprived of his citizenship state the
date on which and the authority by whom, the order of deprivation was made.)

13. I have/have not previously applied for registration as a citizen of India and the application
has/has not been rejected

43. Subs. by G.S.R. 1158(E), dt. 3-12-2018 (w.e.f. 3-12-2018).
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14. Ihereby declare that my intention is to make India my permanent home and [ undertake that I
shall renounce the citizenship of my country in the event of my application being sanctioned

L S RN : do solemnly and sincerely declare that the
foregoing particulars, stated in this application are true, and I make this solemn declaration
conscientiously believing the same to be true.

Date: oo e SIgNAtUTe ..o
Made and subscribed this ... DAy ceerovs 3] . 521 R
before me.
RRITIOE:11 ) RO
*DesIgnation ..ovvvvuivnriaeeeeeenn

16. I, the undersigned, hereby state that I am an Indian citizen otherwise than by
naturalization, that I am a houscholder, and that I am mot the solicitor or agent of
........................................................... 1 vouch for the correctness of the statement

OO RSP do solemnly affirm and swear in the
name of God that T will bear true faith and allegiance to the Constitution of India as by law established
and that T will faithfully cbserve the laws of India and fulfil my duries as a citizen of India.

Signature .........cooeeieiiiiiinnn

Affirmed/Sworn and subscribed this ... dayof.....coevnienns 20......... before
me.

*SIgnature ......ocociiii e
*Dresignation ......ccooiiiiveernnn
% Signature and designation of the officer authorized under rule 38 of the Citizenship Rules,

2000 Mt %)
(This form complete in all respects shall be submisted in triplicate to the Collector/Deputy
Commissioner/District Magistrate within whose jurisdiction the applicant is ordinarily
resident for transmission to the Central Government throngh the State Government or

[

Union territory administration, as the case may be).

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION
BY THE APPLICANT

A copy of valid Foreign Passport.

A copy of valid Residential Permit.

Evidence that the applicant or either of his parents was a citizen of Independent India viz.
copy of passport ot birth certificate.

SE S

44. The words “before whom the declaration is made or oath of allegiance is taken. (i.e. the Collector/
Deputy Commissioner, District Magistrate)” omitted by G.S.R. 1168(E), di. 23-12-2016 (w.ef.
23-12-2016).
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4, 45[* w ],

Form VH
[See Rule 91 Ka)]
The Citizenship Rules, 2009

Application for Registration as a Citizen of India under Section 5(1){(g) of the

Citizenship Act, 1955 made by a person who is registered as an
S| Overseas Citizen of India cardholder) under Section 7-A

Note: Please write/print in Block Letters
Part1

1. L e Photograph
......... (mention full name) resident of (complete postal address)
............................................................................... of
full age and capacity and was born at (with Tehsil, District, State
and Countey) v soonrvspenmmaanmninann 2] | andisa
CIZENOf oo TS

2. My father’s full DAME I8 ..o e e and
he was born at (with Tehsil, District, State and cOUALY) -oovveeereniiiriiniiinenens on
.............................. andisacitizen of ... ..o

3. My mother’s full Dame 18 ...ovviviii and she was bom at (with
Tehsil, District, State and Country) .........ooeevnnenen. [3 1 S and is a citizen
Of oo

4, My wife’s/husband’s full name is ... and he/she was born at
(with Tehsil, District, State and Country) -......coooooivrvnnns () DR and is a
citizen of o.oooovini i

5t I was registered as an 4-"[Overseas Citizen of India cardholder] under Section 7-A vide
certificate of registration No........................ At .cosesommesmasmmmmmans

#®g.  Details of residence in India:

(a) Date of entry in India:
(b) I have resided in India continuously for a period of 12 months Yes/No
immediately preceding the date of application
Details of residence in India for the last five years after registration as Qverseas Citizen
of India cardholder:

Sl Details with address of residence in India From To Years Months

No.

1 2 3 4 5

45. The words “A copy of Bank challan in original amounting to Rs 300 towards declaration and oath of
allegiance deposited in the State Bank of India under Head No. “0070-Other Administrative Services-
Other Services-receipts under the Citizenship Act.” omitted by G.S.R. 1168(E}, dt. 23-12-2016 (w.e.f.
23-12-2016),

46. Subs. for “vverseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2013).

47, Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 (w.ef. 16-1-2015).

48, Subs. by G.S.R. 35(E}, dated 16-1-2013 (w.e.f. 16-1-2015).
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417-A. Do you belong to one of the minority communities from Afghanistan, Bangladesh and
Pakistan, namely, Hindus, Sikhs, Buddhists, Jains, Parsis and Christians?

Yes/No
If, yes, please specif¥.....occoviiiiiininninn 1

8. Passport particulars:
(&) Country: .....cceveeenennnanen (BYNumber .......oovvriiiiiiiiee e
00 NS A VAP o s s s T R A A

10. Details of family members who are staying in India with the applicant:

SI. No. Name Postal address Relationship Age
1 2 3 4 5

11. Details of criminal proceedings, if any:

SL Nature of Date and place of Present status Judgment
No. the criminal registering the case of the case of the
proceedings court,
1 2 3 4 5
- 2
PartII

12.  Ihave/have not previously renounced for been deprived of the citizenship of India
(If the applicant has been deprived of his Indian Citizenship, here State the date on which
the declaration of renunciation was made; or if he has been deprived of his citizenship state
the date on which and the authority by whom, the order of deprivation was made)

13. I have/ave not previously applied for registration as a citizen of India and the application
has/has not been rejected

49, Ins by G.S.R. 1138(E), dt. 3-12-2018 (w.e.f. 3-12-2018).
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14.  Thereby declare that my intention is to make India my permanent home and I undertake that I
shall renounce the citizenship of my country in the event of my application being sanctioned

I5: L iiitititternrnrmmmnan s s snsnnsesanasnnnmnnnes s do solemnly and sincerely declare that the
foregoing particulars, stated in this application are true, and I make this solemn declaration
conscientiously believing the same to be tre.

Datelcovmemmanmsnmngs Signature
Made and subscribed this ..................... day e of 20
......................... before me
ERIGNANITE s s
*Designation ........coccuveniiueiinian..

16. I, the undersigned, hereby state that I am an Indian citizen otherwise than by
naturalization, that I am a househoider, and that I am not the soliciter or agent of

........................................................... I vouch for the correctness of the statement
made by .....cooooeiiiiiiiieiie in his application for Indian citizenship.
SIgNatre: . .ouvamsims s ssavmv i
Name ....coooveniiiieivcive e
Full Postal Address ................
Qath of Allegiance
L estssse o st s i T D S do solemnly affirm and swear in the

name of God that I will bear true faith and allegiance to the Constitution of India as by law established
and that I will faithfully observe the laws of India and fulfil my duties as a citizen of India.

St SISDAIE o cumnammonneveamizzss

Affirmed/Sworn  and subscribed  this ... day  of
.................................. 20 ............. before me.

FSIgnature ... e

*Designation .......................

* Signature and designation of the officer authorized under Rule 38 of the Citizenship
Rules, 2009 *(+ = #],
{This form complete in all respects shall be submitted in triplicate to the Collector/Deputy
Commissioner/District Magistrate within whose jurisdiction the applicant is ordinarily
resident for transmission to the Central Government through the State Government or the
Union territory administration, as the case may be).

DOCUMENTS TC BE ATTACHEL WITH THE
APPLICATION BY THE APPLICANT

1. A copy of the valid Foreign Passport.

A copy of the certificate of registration as ' [Overseas Citizen of India cardholder] under
Section 7-A.

50. The words “before whom the registration, declaration or oath of allegiance is made or taken (i.e.
the Collector/Deputy Commissioner, District Magistrate)” omitted by G.S.R. 1168(E), dt. 23-12-2016
(w.e.f. 23-12-2016).

51. Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
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3, 52[* % #]
Form VIII )
[See Rule 10(1)(a}]
The Citizenship Rules, 2009
Application for Naturalization as a Citizen of India under
Section 6(1) of the Citizenship Act, 1955
Note: Please write/print in Block Letters
Part1

1. Full name of the appliCaiiti,.....cooiiviirrmimreemaiimnrmrirasncreses 1t | Photograph
commeonly known by another name, eater such name here: ..........

T e e VT 151 v O P P LREREETLE

T () [1] 7, COET T, (D) OCCupation: . .. vveveeensiieerecranrins e
{c) If in service, address of employer: ...
() Mark of Identification: .....eeeeeeeniir

53.a. Do you belong to one of the minority communities from Afghanistan, Bangladesh and

Pakistan, namely, Hindus, Sikhs, Buddhists, Jains, Parsis and Christians?
Yes/No
If, yes, please specify ....ccoovviiiiens i

4.  Place and date oF BITEhT L. itiiinir i i

5. Nationality by BIrth: «oo.oooiiiiiiiiin i

6. Present nationalicy, if different: .......coooiii

7. (@) MArital SEAIES: ...coouvniirmeeeseee s crinsrsr s s
(b) Tf married. give date and place of marriage and nationality of the SPOUSE ....c.vveveraneen
() Husband’s or wife’s AN L.....cveirniinisrrrceriaanae e

8. Father's full NAINE 15 eeeuermmmnrmomniiirrsrr e rasi e ros st st ssss s s
resident OF ovoeneont i e aeaas and he was born at {with Tehsil,
District, State and Country} ............... OTL foyyysvesina and is a citizen of............

9. Mother's TUll MAME 1S Luveviueenemnmiiatrie eaenminuirb st s st
resident Of ...ooiiiviieiiie and he was born at {with Tehsil, District,
State and Country) ............ DN soemrsmmmanassud and is a citizen of ...

10. Whether the applicant is a subject or citizen of any country where an Indian citizen is
prevented by law or practice of that country from becoming a subject oz citizen of that country
By NATEATZALOM.S L.oriiiis s oreeear e e

11. Principal languages of Indiaknownand ... extent of
knowledge thereof with evidence

52, The words “A copy of Bank challan in original amounting to Rs 50} towards declaration and oath of

53,

allegiance deposited in the State Bank of India under Head No. “0070-Other Administrative Services-
Other Services-receipts under the Citizenship Act.” emitted by G.5.R. 1168(E), dt. 23-12-2016 (w.ef.
23-12-2016).

Ins. by G.SR. 1158(E}, dt. 3-32-2018 (w.e.f, 3-12-2018).
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12.  Details of residence in India;
(a) Date of entry in Tpdi:
(b) 1 have resided in India continuously for a period of twelve months Yes/No
immediately preceding the date of application
(¢) During the fourteen years immediately preceding the said period of twelve Yes/No
months, I have resided in Indiz for a period amounting in the aggregate to not
less than eleven years
81 No. Details with address of residence From To Years Months
in India for the last fourteen years
1 2 3 4 5
13. Reasons for which applicant wishes to acquire Tndian citizenship: ............
14.  Passport particulars;
(@) Country:..........ooovvveinnn, (ByNumber:......occoveeeen i,
15 Visa valid Up 10 oo
16.  Details of farmily members who are staying in India with the applicant:
S§1. No. Name Present address Relationship Age
1 2 3 4 5
17, Details of criminal proceedings, if any:
SL Nature of Date and place of Present statug Judgment
No. the criminal registering the case of the case of the
proceedings court
1 2 3 4 3
18, Names and addresses of at least two persons whose
affidavits testifying to the character of the applicant
and the correctness of the statements made in this
application are attached herewith:
Part II
19.  Thaveshave not previously renounced or been deprived of the citizenship of India

(If the applicant has renounced his Indian citizenship, here state the date on which the
declaration of renunciation was made; or if he has been deprived of his citizenship, state the
date on which and the authority by whom, the order of deprivation was made.)
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20. Thave/have not previously applied for naturalization as a citizen of India and the application
has/has not been rejected

21. I declare that my intention is to make India as permanent home and I ondertake that I shall
renounce the citizenship of my country in the event of my application being sanctioned

22 L do solemnly and sincerely declare that the
foregoing particulars, stated in this application are true, and I make this solemn declaration
conscientiously believing the same to be true.

| B (R S S PP SIENAITE ...t ieeeniinirreeinee

Affidavit to accompany the application for a certificate of naturalization
under the Citizenship Act, 1955%

Tn the matter of the application for a certificate of naturalization under the Citizenship Act, 1955,1
...................................... SO OF v rveeeeieiiineneenTeSIdINg AL

application here unto annexed are true to the best of my knowledge and belief.

If, at any time before a certificate is issued to me, the accuracy of any of the foregoing particulars is
affected by an alteration in circumstances, [ undertake to inform the Secretary to the Government
of India in the Ministry of Home Affairs in writing forthwith

= Affidavits to be attested by Notary/Oath Commissioner/Magistrate.

Affidavits testifving the character of the applicant and the
correciness of the statements made in the application

(vide Item 18)

In the matter of an application for a certificate of naturalisation under the Citizenship Act,
1955, made by .oooiiine | OO P P SUPOURPRPPPPIP PSSP aged .........
......... years, by occupation.........o.oooieieiennninn, SO0 OF iiieerneiieeeesinaaenneean. .. LeSiding at
........................................ make oath and do solemnly and sincerely affirm that [ am an Indian
citizen otherwise than by naturalization; that I am a householder; that I am not a solicitor or agent
A that 1 have personal knowledge of, and intimate acquaintance with, the
SAUA cirsvorrismansans for cooviiiiiiinnns years; that the statements contained in his application for
naturalization are true to the best of my knowledge and beliel

T SUPPOTE .o i cn e cn e s application for naturalization and I can vouch for
his good character and loyalty.

.........................................................

Copies of two issues {in triplicate} of a newspaper or newspapers circulating in the district in which the
applicant resides each containing (clearly marked) an advertisement in the following
form should accompany the application

“Notice is hereby given that ..........c.ceeiie son/danghter/wife of ... is
applying to the Secretary to the Government of India in the Ministry of Home Affairs for naturalization
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and that any person who knows any reason why naturalization should not be granted should send a
written signed statement of the facts to the said Secretary.”

(This form complete in all respects shall be submitted in triplicate to the Collector/Deputy
Commissioner/District Magistrate within whose jurisdiction the applicant is ordinarily resident
for transmission to the Central Government through the State Government or the Union territory
administration, as the case may he)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT

1. A copy of valid Foreign Passport
2. A copy of valid Residential Permit

3 A copy of Bank challan in original amouenting to Rs 1500 deposited in the State Bank
of India under Head No. “0070-Other Administrative Services-Other Services-Receipts
under the Citizenship Act”,

4. One affidavit from self (applicant and two affidavits from two Indians testifying to the
character of the applicant in the prescribed language available in the application form

5. Two language Certificates certifying the applicant’s knowledge in any one of the Indian
languages specified in the Eighth Schedule of the Constitution. (A language certificate
from a recognized educational institutions or from a recognized organization or from two
Indian citizens of the district of the applicant)

6. Two newspapers (circulating in the district in which the applicant resides) cuttings of
different dates or of different newspapers notifying his intention to apply for citizenship
in the prescribed language in the application form.

FOrRM IX
[See Rule 11(2)]
The Citizenship Rules, 2009

<" Acknowledgement for the Application for grant of Citizenship under
Section 5(1)(a), (c), (d), (e), (f) and (g) of the Citizenship Act, 1955

Received application from Miss/MS/ME ....o...ooiiiiiiiiiiiice e
20, W0, 810w s residentof ............cooeennn for registration under
clause (a} or (¢) or (d) or (¢) or {f) or (g} of sub-section (1) of Section 5 of the Citizenship Act, 1955.

Note.—Strike out whichever is not applicable
B 1 S ———— Signature with seal of the receiving officer

ForMm X
[See Rule 14(1)]
The Citizenship Rules, 2009
Government of India

Ministry of Home Affairs

Certificate of Registration
NO. i
This is to certify that the person whose particulars are given below has been registered as a citizen

of India under the provisions of Section *S(1 X&) () of the Citizenship Act, 1955—

1. Name

2. Name of father



70 CITIZENSHIP RULES, 2009 [FORM X1

Name of mother

Name of the husband/wife
Date of birth

Place of birth

Previous naticnality

Occupation

o N b B

Marks of identification

10. Address

Photograph

Signature of Registered Person Signature and Seal of Issuing Authority
Place of Issue ........ocoovniecenns

Date of Issue .o.oovvvvieeiiiiiinins

* Strike out whichever is not applicable.

ForM X1
[See Rule 14(2)]
The Citizenship Rules, 2009
Government of India
Ministry of Home Affairs
Certificate of Registration
NO. e

This is to certify that the person whose particulars are given below has been registered as a citizen
of India under the provisions of Section 5(1)(g) of the Citizenship Act, 1955—

p—

Name

Name of father

Name of mother

Name of the husband/wife
Date of birth

Place of birth

Previous nationality

Occupation

W M g s

Certificate of Registration number, date and

place of issne of *[Overseas Citizen of India cardholder}:

54. Subs. for “overseas citizenship of India” by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
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10. Marks of identification
11. Address

Photograph

Signature of Registered Person Signature and Seal of Issuing Authority
Place of Issue ..............o.ovvee.

Date of Issue .....ovinvnneennennnn..

Form XIF
[See Rules 15(1) and 16 (1)}
The Citizenship Rules, 2009
Government of India
Ministry of Home Affairs
Certificate of Naturalisation
1

WHETERS: . conmumammnnmess has applied for a certificate of naturalization, alleging with respect to
himself (herself) the particulars set out below, and has satisfied the Government that the conditions
laid down in the above mentioned Act for the grant of naturalisation are fulfilled in the case of the
said ...

Now, therefore, in pursuance of the powers conferred by the said Act, the Government hereby
grants o the said ............. this certificate of naturalisation, and declares that, upon raking the oath
of allegaance within the time and in the manner required by the rules made in that behalf he/she
shall, subject to the provisions of the said Act, be entitled to all political and other rights, powers and
privileges and be subject to all obligations, duties and liabilities to which an Indian citizen is entitled
or subject to, and have to all intents and purposes the status of an Indian citizen.

In witness whereof I have hereto subscribed my name this day of...............

Photograph
Signature and Seal of Issuing Authority
Particulars
1. Name
2 Address
3. Occupation
4, Place and date of birth
5 Previous nationality
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6. Marital Status
Mark of identification

8. Name and nationality of wife/
husband

9. Name and nationality of father

10, Name and nationality of
mother

Oath of allegiance

I, A-B, do solemnly affirm {or swear) that I will bear true faith and allegiance to the Constitution
of India as by law established and that I will faithfully observe the laws of India and fulfil my duties
as a citizen of India.

Signature ....o.oooiiiiiii e
Designation .........ccocooveeiiiinnnn
Affirmed/Sworn and subscribed this ................ dayof ............... L) J— before me.
SIgnature ............o.cooiiiniiin
Designation .........cooeeaeeeiiiiinnns

* Signature and designation of the officer authorized under Rule 38 of the Citizenship
Rules, 2009, before whom the registration, declaration or oath of allegiance is made or
taken.

ForMm X1
[See Rule 17(a)]
The Citizenship Rules, 2009

Register of the Persons registered as Indian Citizens under
Sections 3(1)(a), (e) and (f) of the Citizenskip Act, 1955

Sl. | Name | Father’s | Date Last Date from | Present | Date of |Remarks
No. name of permanent which Address | Registration
Birth address resident
outside in India
India
1 2 3 4 5 6 7 8 9

Note.—Serial No. in this register should comrespond with the number in the registration
certificate.
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ForMm X1V
[See Rule 17(b)}
The Citizenship Rules, 2009

Register of Persons registered as Indian Citizens
under Section 5(1)(c) of the Citizenship Act, 1955
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Note.—Serial No, in this register should correspond with the number in the registration
certificate.

ForM XV
[See Rule 17(c)]
The Citizenship Rules, 2009

Register of Minor Children registered as Indian Citizens
under Section 5(1){d) of the Citizenship Act, 1955

SL Name Father’s Name Date of Birth Present Remarks
No. Address
i 2 3 4 3 6

Note.—Serial No. in this register should correspond with the number in the registration
certificate.
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ForMm XVI
[See Rule 17(d)]
The Citizenship Rules, 2009
Register of Persons registered as Indian Citizens
under Section 5(1)(g) of the Citizenship Act, 1955
81. | Name | Father's { Date| Last Date Present | Date P1Overseas Remarks]
No. name | of Permanen] from |Address| of Citizen of India
birth | address which Regis- cardholder]
outside | resident tration :
India | inIndia erifi- | Rlack
cate and
No. Darte
of
issue
i 2 3 4 5 6 7 8 9 10 11
Note.—Serial No. in this register should correspond with the number in the registration
certificate.
FOrRM XVII
[See Rule 17(e)]
The Citizenship Rules, 2009
Register of Certificate of Naturalisation and Oaths of
Allegiance under Section 6(1) of the Citizenship Act, 1955
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55. Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
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Government of the State in which the applicant is resident,

certificate,

t2

I

10.
11.
i2.
13.

14,
19;

16.

ForM XVIII
[See Rule 19(2)]

The Citizenship Rules, 2009
(To be filed in quadruplicate)
Application for Registration under Section 6-A of the Citizenship Act, 1955

Name in full of applicant
{Block capitals, surname first)

Father’s/Husband’s name

Date and Place of birth

Sex, Height, Colour of eyes

Whether of Indian origin—If so, how

Presentnationality

Occupation or profession

Date apd place of amival in Assam from  ......ooooveviieioeeeeieee i,

Bangladesh
First address in Assam after arrival

Present address in Assam

Date from which ordinarily residentin Assam  ..........oieii e,

Date and place of detection as a foreigner

Name and address of the Tribunal declaring him  ........ooeeeeeeeiiee

as a foreigner; case number and date of order
Name of husband/wife and children

Physical identification marks of applicant
n
2)

Signature or thumb impression of applicant..............o.ceeeeen....

1o be filled in by the officer of the Registering Authority

Registered at .........c..vuuee. OD i 4444885 e e wminie e 20.......

Registration NO. ......oiivieeeieeeiieie e

Fingerprints of registered person

Photograph

75

This Form when completed should be forwarded in triplicate to the Chief Secretary to the

Note—Serial No. in this register should correspond with the number in the registration
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Date

............ SEAL Name and signature of Registering Authority

Note.—A certified copy of the Tribunal order should be attached with the 1st, 3rd and 4th copy
of this application.

ForM XIX
[See Rule 19(3)]
The Citizenship Rules, 2009

The names of the persons registered along with other

particulars under Section 6-A of the Citizenship Act,
1955 by the registering authority

......... district, Assam

Serial Name Father’s/ Date and Present

No. Husband’s Name Place of birth Address
1 2 3 4 5
Number and date of Date since he has Date of expiry of Remarks if any
the order declaring been ordinarily registration i.e. he/
him, as a foreigner residing she completes 10
issued by Tribunal in Assam years from the date of
declaration or registration
whichever is later
6 7 8 9
ForM XX

[See Rule 19(4)]
The Citizenship Rules, 2009

List of persons who have been Registered under Section 6-A of the Citizenship
Act, 1935 during the quarter ending in March/Tune/September/December, 20....

SL {Name | Father's/ | Date | Present Date of detection Dateof  [Remarks
No. Husband’s| and Address | as foreigner by the expiry
name place Tribunal with case of the
of number and address | registration
birth of the Tribunat

1 2 3 4 5 6 7 8
B T TT————————~
Place............ SEAL

Signature of Registering Authority
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DAStrict. oo

Form XXIT
[See Rule 22]
The Citizenship Rules, 2009
{To be filled in triplicate)

Declaration as required under Section 6-A(6) of the Citizenship Act, 1955
to be filled in by the Person who does not wish to become a Citizen of India

Declaration
L covsmmmesmsmasmaiesnrsssessseyes » sonfdanghter/wife of ...
TeSIdRntOf wais covisasssmasar s {Full name and address) hereby solemnly declare

that I do not wish to beceme a citizen of India nor to be governed by sub-sections (4) and (5) of Section
6-A of the Citizenship Act, 1955.

Date .o e
Place ............ Signature or thumb impression of the
applicant.
TO BE FILLED IN THE OFFICE OF REGISTERING AUTHORITY
Registration No. ooveeviiiiiiiiiinn, (Registration nusnber is to be given after registering the
foreigner under the Foreigners Act, 1946).

Date .............

Place............ SEAL Signature of the Registering Authority
b[FoRM XXII
[See Rule 23(1)]

THE CITIZENSHIP RULES, 2009
DEC]:ARATION OF RENUNCIATION OF CITIZENSHIP UNDER SECTION 8
OF THE ACT MADE BY A CITIZEN OF INDIA WHO IS ALSO A
CITIZEN OR NATIONAL OF ANOTHER COUNTRY

) S (here insert name and address of declaration) am of full age and
capacity and was born at (with Tehsil, District, State and Country)..................
L5 0 D

2. Thave/have not been married.

3. Thereby renounce my citizenship of India.

4. 1 hercby renounce my citizenship of India and surrender my Indian Passport No.
............ with date of issue..........ooovvnee

3. Name and full particulars of minor children who are Citizens of India, if any ...............

6. I am/was Indian citizen by (Birth/Descent/Registration/Naturalisation) ..................

7. The circumstances in which/reasons due to which applicant intends to acquire foreign
citizenship and renounce Indian citizenship.................o..oiviniin

Lovepnsnnn do solemnly and sincerely declare that the foregoing particulars stated in
this declaration are true and I make this solemn declaration conscientiously believing the same to be
true.

Signature.............ece.e
Made and subscribed this.................. dayof .oooiieiiennnn. 200........ before me.

36. Form XXII subs. by G.S.R. 1049(E), dated 18-10-2018 (w.e.f. 22-10-2018).
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*Signature............
*Designation............
PARTICULARS
1. Fullname ........................
2 BOdIEs St g
3. Profession or occupation ........................
4. Place and date of birth ........................
5. (Second) Nationality ........................
6. Single, married, etc. ..........oouvvi o
7. Name of wife or husband ........................
8. Names and nationalities of parcnts ........................
9. Names and full particulars of children, if ANYS wecnw s doans s
I, the undersigned, hereby state that I am an Indian citizen otherwise than by naturalization
that I am householder, and that I am not the solicitor or agemt of.....cooivnviiiiniii.l. I vouch for the
correctness of the statements made by .................. In his application for...................
Signature..................
Date......ooooveiii. Name (in BLOCK LETTERS)
Full Postal address................c...... ...

*Signamre and designation of the officer authorised under Rule 38 of the Citizenship Rules,
2009, before whom the registration, declaration or oath of allegiance is made or taken.]

Form XXIIT
[See Rule 23(2))
The Citizenship Rules, 2009

Acknowledgement for the Declaration of Renunciation of
Citizenship of India under Section 8 of the Citizenship Act, 1955

Received declaration of remunciation of Indian citizenship under Section § of

the Citizenship Act, 1955 from Miss/MS/ME  oovvecii e d/o, wio, sio
........................................... resident of ... along with his/her
Indian Passport No. .........ooooovvinn o, with date of issute .............................
D117 SRR —— Signature with seal of the receiving officer
*"[ForM XXIV .
[See Rule 23(3)] "

THE CITIZENSHIP RULES, 2009

CERTIFICATE OF RENUNCIATION OF INDIAN CITIZENSHIP
UNDER RULE 23 OF THE CITIZENSHIP RULES, 2009
This is to certify that the person whose details are gtven below has voluntarily renounced the
Indian citizenship and pursuant to Section § of the Citizenship Act, 1955, he/she shall cease to be a
citizen of India with effect from the date of issue of this certificate:

Lo Name: ......ovvviinion

57. Form XXIV subs. by G.S.R. 104%(E), dated 18-10-2018 (w.e.f. 22-10-2018).
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008 =l O D R

Signature and seal of the Issuing Authority
Name:

Designation:

B[ForM XXIV-A
[See Rule 23(4)]
THE CITIZENSHIP RULES, 2009
REGISTER OF DECLARATIONS OF RENUNCIATION OF

INDIAN CITIZENSHIP
Sl Full |Profession| Place [Nationality| Full (Married,! Place Mode The |Remarks
No. | name or and of names | single, | where of circums-
of  pccupation date |declarant’s| of (|widower,| and acquisi- | tances
! declarant of parents | parents | widow date tion in
and birth or when of which/
address divorced |declaration} Indian | reasans
made | citizen- | due to
ship which
et by applicant
the intends
: applicant to
i by acquire
Birth/ | foreign
Descent/ citizenship|
Registra-|  and
tion/ | rencunce
‘ Naturali-| Indian
| sation itizenship
() (2) 3 CY) (5} {6) N (8) (9 {10y {an

This Form when completed should be forwarded in triplicate to the Chief Secretary to the

Government of the State in which applicant is resident. ]

58. Form XXIV-A ins. by G.S.R. 1049(E), dated 18-10-2018 (w.c.f. 22-10-2018).
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ForMm XXV
[See Rule 24(1}]
The Citizenship Rules, 2009

Declaration of Intention to resume Indian Citizenship under Section 8(2)
of the Act made by a person who has ceased to be an Indian Citizen
on the loss of Indian Citizenship by his Parents in accordance
with the provisions of Section 8(1) of the Citizenship Act, 1955

Talosssmpmmns (here insert name and address of declarant) was born at ......... on ......
2. My Father's full Dame 5 ... .oveeeeeininn i
3, My Mother’s full Dame 5 ...ovvenvenieineiieeea e

4. 1 ceased to be an Indian citizen by virtue of sub-section (1) of Section 8 of the Citizenship Act,
V955,000, . ... 58S e by reason of the fact that

[Here state the cause whereby the declarant’s father/mother and the declarant ceased to be Indian
citizens, the year and date in which they ceased to be Indian citizens and all other relevant information].

5. Tf 1 had not so ceased to be an Indian citizen, I would now be an Indian citizen by reason of
the fact that

[Here state the grounds on which the dectarant claims that he or she would have been such a
citizen.

6. I hereby declare my intention to resume Indian citizenship and apply to the Central Government
to register this declaration

1, A-B, do solemnly and sincerely declare that the foregoing particulars stated in this declaration
are true and I make this solemn declaration conscientiously believing the same to be true.

SIgNature .....ooooiiiinvnianarnanans

L, the undersigned, hereby state that I am an Indian citizen otherwise than by naturalization that
1 am a house-holder and that [ am not the solicitor or agentof ........... 1 vouch for the correctness of
the statements made by ............... in his application for ........ociern

Name (in BLOCK LETTERS).........
Full postal address ......ooceveioeeninis

Oath of allegiance

L, A-B, do solemnly affizm (or swear) that I will bear troe faith and allegiance to the Constitution
of Tndia as by law established, and that T will faithfully observe the laws of India and fulfil my duties

.

as a citizen of India. -
SIONAEE. . ccovenermmmavume aascanass
Designation ...............oooinvinn
Affirmed/Swormn and subscribed this ............... dayof ... 20 before me.
FSIGRAUTE ..o
*¥DeSEgRation .....c.cvviieeiiiinns

*  Signature and designation of the officer authorised under Rule 38 of the Citizenship Rules,
2009, before whom the registration, declaration or oath of allegiance is made or taken.
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Particulars
1. Full
THTYIE S s o 3  G E S  8 0100083000000 0 . S B M
2. eSS i v S R R S e g
3. Profession or OCCUPALIOD. .. vvv.iverrrrinrrrrrras erem e e mee et et pa e et aeanaas
4. Place and date of bitthi e svssimsvenonmmmmms st s s s sspvawes wawswwasse smsiesios
5. TN AR TR v oo om0 S S A e
0. Single, married, €IC. ...t
7 Name of wife or husband. ... e
8. Names and nationalities of parents.. .. ...
ForM XXVI
[See Rule 24(4)]

The Citizenship Rules, 2009
Govemnment of India
Ministry of Home Affairs
Certificate of Resumption of Indian Citizenship
o\ SRR

This is to certify that the person whose particulars are given below has with immediate effect,
resumed being citizen of India, under the provisions of the proviso to Section 8(2) of the Citizenship
Act, 1955.

1

2 IR 0T TAEEET s vt i s b i o o 550760 R 5 5 S R i s
3. ‘ Name O TOTRET oty Sy S e i e T R o R e
4 Name of hushand/Wife ......oooiiririi e e e
5. IDACETGEBIEN < orevresmsonronson oot assessmse s S B MR R IS ii

6 PIAgBOEBIftH soonsvssnsvmmoimsii s s s ovssi s T e S R S

7 OCEUPATIOTL . e s n e e A R R O T s T e

8 Marks of Tdentification ...t e

9

A T G oo S O S S T S S

Photograph

Signature of registered person Signature and Seal of issuing authority
Place of Issue ............cocoee
Date of Issue ......cccoennn.
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ForM XXVII
[See Rule 24(5)]
The Citizenship Rules, 2009
Register of Declarations of Resumption of Indian Citizenship
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This form when completed should be forwarded in triplicate to the Chief Secretary to the
Government of the State in which the applicant is resident.

FForM XXVIII
[See Rule 29(1)]
THE CITIZENSHIP RULES, 2009

APPLICATION FOR REGISTRATION AS AN OVERSEAS CITIZEN OF INDIA
CARDHOLDER UNDER SECTION 7-A OF THE CITIZENSHIP ACT, 1955

Nate—Please see Instructions before filling up the Form
INDIAN ORIGIN APPLICANT

ParT A Affix your

Personal Particulars (as in Passport) photo of size

31x31 mm

Signature/Left thumb l:l
N S

Impression {in use of those

who cannot sign]

1. | Surname

Middle Name

2

Given Name

b o

Given Other names [If you are known by any |
other name(s)]

59. Form XXVII subs. by G.S.R. L04%(E), dated 18-10-2018 (w.e.f. 22-10-2018).
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[s.
|
|
!

Gender

[Male/Female/Transgender]

I

Date of birth

H| e

Place of birth (in India/abroad)

[Mention District, City, State, Country]

Marital Status

[Unmarried/Married/Separated/Divorced/
Widowed/Widower]

Visible Distinguishing Marks on the body

10.

Present nationality [along with National
Identification Number, if available]

11.

Whether holding dual nationality? if yes,
mention country and passport details

{2) Country Passport number:
(b) Country Passport number:

Previous nationality held (if any)

[Mention Passport Number and Date of
renunciation (if any)]

Family Details

| 13.| Father’s Name
3 14, Father’s Nationality
15. | Father’s profession
“16. [ Mother’s Name
17.| Mother’s Nationality
| 18. | Mother’s profession
! 19. | Spouse Name
120 Spouse Nationality
21.| Spouse Profession
22. | Date of Birth of spouse
23, | Date of Marriage
24.| Spouse Passport Number
25.| Spouse passport issue place and validity of
passport
'26.| Name of Root Indian Citizen or Root Indian
person eligible to be Indian Citizen and his/her
Relationship with the applicant

CITIZENSHIP RULES, 2009
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!‘ Passport details of applicant
27.| Passport number h
28.| Place of issue
29.( Date of issue and expiry date
30.| Previous passport number if any
Occupation details
31.| Occupation [Specific field of work]
32. | Employer’s address
33.| Employer’s contact number
(34.| If retired, from which Department/Office/
i Organization
g Applicant’s contact details
1 35. | Present complete address (India and abroad)
E 36. | Phone number
37.| E-mail address
38. | Mobile number
SPOUSE BASED APPLICANT
PART A Affix your
Personal Particulars (as in Passport) photo of size
51x51 mm
Signature/Left thumb :

Impression [in use of those
who cannot sign]

[Married/Separated/Divorced/Widowed/
Widower]

1. | Surname
2. | Middle Name
3. | Given Name
4. | Given Other names [If you are known by any i}
other name(s}] e
5. | Gender
[Male/Female/Transgender]
: 6. | Date of birth
+ 7.1 Place of birth (in India/abroad)
: (Mention District, City, State, Country]
. 8. | Marital Status
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9. | Visible Distinguishing Marks on the body

10. | Present nationality [along with National
Identification Number, if available]

11.| Whether holding dual nationality? if yes,
mention country and passport details

(&) Country Passport number:
{#) Country Passport number;

12.| Previous nationality held (if any)

[Mention Passport Number and Date of
renunciation (if any)]

Family Details

| 13.| Father's Name

14. | Father’s Nationality

15.1 Father's profession

16. 1 Mother’s Name

17. | Mother’s Nationality

18. | Mother’s profession

19. | Spouse Name

i 20.| Spouse Nationality

[21. Spouse Profession

22. | Date of Birth of spouse

23.| Date of Marriage

24.| Whether married in India or abroad?

25.| If marriage is solemnised in India, whether
marriage registered with the Registrar of
Marriages?

26. | If marriage is solemnised abroad, whether the
marriage certificate is Apostled/certified by
the Indian Mission/Post concerned?

27. | Whether marriage still subsisting? Yes/No

28. | Spouse passport number

29.| Spouse local address abroad

30.| Spouse passport issue place and validity of
passport

31. | Is your Spouse an Overseas Citizen of India | Yes/No
cardholder?

If yes, please mention spouse card registration
no., date of issue and place of issue

- 32.| Whether you have more than one living | Yes/No
spouse?
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If Yes, give details

33.| Whether your spouse has any other living | Yes/No
spouse?

If Yes, give details

\
. Passport details
34, Passport Number

35.] Place of issue

36.| Date of issue and expiry date

37.| Previous passport number (if any)}

| Occupation details

38.} Occupation

39.| Employer’s address

4¢. | Emplover’s contact number

41.| If retired, from which Department/Office/
: Organisation

Applicant’s contact details

42.| Present complete address (India and abroad}

43,1 Phone number

~44. | Email address

" 45.| Mobile number

PART A

Personal Particulars (as in Passport)

Signatore/Left thumb I:’

Impression [in use of those
who cannot sign]

MINOR CHILD

Affix your

photo of size
51x51 mm

! 1. | Surname

2. | Given Name

| 3. | Other names [If you are known by any other

name(s)]
4. | Gender
(Male/Female/Transgender)
5. | Date of birth

i 6. | Place of birth (in India/abroad)
[Mention District, City, State, Country}
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7. | Visible Distinguishing Marks on the body
8. | Present nationality {along with National
! 1dentification Number, if available]
i 9. | Whether holding dual nationality? if vyes,
mention country and passport details
é {a) Country Passport number
i (b) Country Passport number
l 10. | Previous nationality held
; {Mention Passport/Renounced (if any)]
5 Family Details
11. ! Father’s Name
: 12. [ Father’s Nationality
13. | Father’s profession
14. | Mother’s Name
\ 15.| Mother’s Nationality
i 16. | Mother’s profession
17.| Name of Root Indian Citizen or Root Indian
. person eligible to be Indian Citizen and his/her
i Relaticnship with applicant
Passport details
18. | Passport number
1 19. | Place of issue
% 20. | Date of issue and expiry date
21. | Previous passport if any
Applicant’s contact details
22.| Present complete address (India and abroad)
23.) Phone number
24.| E-mail address
| 25.1 Mobile number o
PARTB
Other details of Applicani(s) [Applicable to all categories]
1. Have yow/any member of your family applied for Overseas Citizen of Yes/No
India registration earlier?
If ves, give details:
Name and Reference No. Date when Place where Status
applied [Granted/

\
|
‘ Relationship applied
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2. Have yon surrendered/got your previous Overseas Citizen of India card Yes/No
cancelled? "
Picase mention number and date of issue of previous Overseas Citizen
of India card
3. Whether the applicant had ever been a citizen of Pakistan or Bangladesh Yes/No
at any time?
If yes, give specific details:
4. Whether either of parents or grandparents or great-grandparents of the Yes/No
applicant had ever been a citizen of Pakistan or Bangladesh at any time?
If yes, give specific details:
5. (a) Whether the appticant (other than the minor child/children) Yes/No
has workedfis working in Armed Forces/Paramilitary/Police/Security/
Intetligence organizations?
If ves, give specific details:
() Have you undergone compulsory military/police/home conscription/ Yes/No
training in your native country?
If yes, peried of compulsery training:
(¢} Are vou still serving in armed/police forces beyond compulsory Yes/No
training period prescribed by rule in that country (Not applicable to a
minor child)?
6. Date and method of acquisition of present nationality (By Birth/Descent/ Yes/No
Registration/Naturalisation)
| Applicant’s Name Method of Acquisition Date of Acquisition
of present nationality
i
7. Details of Family membersfrelatives who are staying in India, if any (for Indian reference
only}
S1. No. Name Present address |- Relationship Age
i
8. Have you sought asylum (political or otherwise) in any country before Yes/No
applying for citizenship? v
If Yes, please give full particulars/details: -
9. Have you ever been convicted by Court of Law of any country? Yes/No
If Yes, please give full particulars/details:
10. Have you ever been refused entry/deported by any country inclading Yes/No
India?
If Yes, please give full particulars/details:
11. Have you been associated with any organisation (Government or Gon- Yes/No

Government)/Political Party/Group accused of or guilty of any rights
violation?
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12.

13.

14.

If Yes, please give full particulars/details:

Have you ever been engaged in human trafficking/drug trafficking/child Yes/No
abuse/crime against women/Economic offense/Financial Fraud?

If Yes, please give full particulars/details:

Have you ever been engaged in cyber crime/terrorist activities/sabotage/ Yes/No
espionage/genocide/political killing/other acts of violence?

If Yes, please give full particulars/details:

Have you ever, by any means or medium, expressed views that justify or Yes/No
glorify terrorist violence or that may encourage others to terrorist acts
or other serious criminal acts?

If Yes, please give full particulars/details:

15. Details of Criminal Proceedings against the applicant, if any, anywhere

SL
No.

Applicant’s Date of Flace of Nature of Outcome
Name Incidence Incidence Incidence of criminal
proceedings,
if any

16, Whether applicant is—

(@)
&)

(f)

Date:

Place:

Currently under any investigation Yes/No
Wanted for questioning Yes/No
Facing charges for any offence in any country Yes/No

If Yes, please give details:

DECLARATION

(Name of the applicant) solemnly and sincerely declare that foregoing particulars stated
on this application are true and I make this solemn declaration consciously believing
the same to be tree. In case the information is found to be false at any stage, I am
liable fordegal action/cancellation of registration as Overseas Citizen of India cardholder/
deportation/ blacklisting or any other action as deemed fit by the Government of India. I
have no objection to share the requested personal particulars for processing of Overseas
Citizen of India card by the security agencies.

I shall not use the Overseas Citizen of India card for undertaking any TABLIGH activities
in India.

I shall not use the Overseas Citizen of India card for undertaking any missionary
or mountaineering activities or Research in India without prior permission from the
competent authority designated by the Government of India.

In the event of dissolution of marriage or marriage to another foreigner or death of Indian
spouse, I shall surrender my card to the issuing authority or mission [applicable to spouse
based applications].

Signature of the Applicant
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*Application for Minor child

I am a parent/legal ganardian**/legal adoptee parent of..................... to whom the foregoing
particulars relate. I hereby apply on behalf of my/ the child for his/ her registration as an Overseas
Citizen of India Cardholder,

Date:
Place: Signature of the Applicant

* To be filled only for minor applicant

#% In the case of legal guardian, enclose proof of guardianship

#%% In the case of legal adoptee parent, enclose legal adoption documents.]

ForM XXIX
[See Rule 33(1)]
The Citizenship Rules, 2009
Certificate of Registration
(®'[Overseas Citizen of India cardholder])
Nt rmmsems

This is to certify that the person whose particulars are given in this certificate has been registered

asan m[()verseas Citizen of Indta cardholder] under the provisions of Section 7-A of the Citizenship
Act, 1955.

i. 111 T T
2. GIVEN NAIME(S ). et e eaeas
3. Nationality................ 48X, .00ern, 5. Date of Birth ...ovvvvnenn, Ehntogmaph
6. PlatEoE BTt oo s S e e S T
T o T ) S e
8. Name of father/Legal guardian........ocovvviiiiiiiiiiiiiiiiiniinineenes
9. Name of Mother .....oovvvviviiiiiiiiinns e
10. IR EEE v st s 4 R S R S RS
11. Pasgport No. ............ Date of issue ............. Place of Issue ................
12, Visible Distinguishing Mark of OCI Certiftcate Holder.................ooon..
13. File NO. e e e
e
Photograph
Place of issue ...........coocvenns Signature and Seal of issning authority

60. Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 (wef. 16-1-2015).
61. Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 (we.f. 16-1-2015).
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Date of iSSU€.....cvvvviviinnianns

[See Rule 33(3) and 35(3)]
The Citizenship Rules, 2009
Register of persons registered as ®*{Overseas Citizen of India cardholder] under

Section 7-A
and is cancelled under Section 7-D of the Citizenship Act, 1955

Date and place in case of
Date and place in case of
cancellation and U-visa No.

renunciation

Remarks

Full name and address of the
India

Last permanent address outside
Date from which resident in

Father’s name

Place and date of birth
Nationality

India

Date and place of registration

S1. No.
applicant

i1

Y—
]
(¥
B
73
(=%
~a
o0
=)
—
o

Note.—Serial No, in this register should correspond with the number in the registration
certificate.

S[ForM XXXI
a [See Rule 34(1)]
THE CIT{ZENSHIP RULES, 2009
DECLARATION OF THE RENUNCIATION OF THE CARD REGISTERING AS AN
OVERSEAS CITIZEN OF INDIA CARDHOLDER UNDER SECTION 7C(1) OF
THE CITIZENSHIP ACT, 1955 MADE BY AN OVERSEAS
CITIZEN OF INDIA CARDHOLDER
1 L e (here insert full name and address of declarant) am of full
age and capacity and was born at..............oeen Oillnovarassmns
2. 1 am registered as an Overseas Citizen of India cardhelder.
3. Ihereby renounce my Overseas Citizen of India cardholder and surrender* the Certificate
of Registration No. ............... dated............ issued at.....ooiiiiiinnns

4. do solemnly and sincerely declare that the foregeing
particulars stated in this declaration are true, and I make this solemmn declaration
conscientiously believing the same to be true.

Date o Signatire: cooov o v i
Made and subscribe this........................ dayof..cocovmiian 20 IN— before me.

FESIENAMEE ...,

FEDEsiEnation s

62. Subs. for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 (w.e.f, 16-1-2013).
63. Form XXXI subs. by G.S.R. 104¥E), dated 18-10-2018 (w.e.f 22-10-2018).
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PARTICULARS

Full Name.........oooiiiii s

Aress. ...vveviieniii e

L7001 2 4T ) E

Place anddate ol birthrwmrsrsssimn s
L 11 e e ———

Name:of wite orhusband.... i s
Number and date of certificate of registration as an Overseas Citizen of India
(a7 11 1136] 161 RS EREE

8. Name and full particulars of minor children who are registered as Overseas Citizen of
India cardholder if any.......ocovvvvniiiiiiiiiiiiii

2y Lk T b e

*Please aftach original certificate of registration with the declaration.

**Signature and designation of the officer of the designated authority specified under Rule 34
of the Citizenship Rules, 2009.]

ForM XXXIT
[See Rule 34(2)]
The Citizenship Rules, 2009
Acknowledgement

Received declaration of renunciation of 64[Overseas. Citizen of India cardholder] under
Section 7-C(1) of the Citizenship Act, 1955 from Miss/Ms/Mr ..o D/
O, WO, 810;; sovvisemimsvivene sragragaasgpampnss Tegident 8f oI
............ along with Certificate of Registration No. ............oooveenn dated. .o e Issued
BIS oo R R R SRS ? o S L L S ————— issued at
.................................... OH .vvvrrerinennnna... i85 cancelled.

B Signature with seal of the Receiving Officer

ForM XXXIII
[See Rule 37]
The Citizenship Rules, 2009

Certifiedthat ..o whose particulars and photograph are furnished
below, has satisfied the conditions laid down in the Constitution of India/Citizenship Act, 1955 and
is accordingly recognized as a citizen of India.

Particulars

EVES ovsvvinnsnnsninnn it 00 iiaiiit dith, e a0 SN

Special peculiarities and identification marks ............ooooiiii

Name and SUFNANE o vmsmes s v v e e s s s e s i S e a0 088882

(in Block Letters)

B2 | ] o7 (O R S RSP SR SRS R ——

Nationality 6f OZIN ...\ v0 s e e e ra s et s sas e aesteaaannts
9. Sumame and forenames of father ... .....ooviiiiiiiiiii e e

(in Block Letters)
10. Occupatioit or ProfeSsion ... v st i vims s
LTl Present ala eSS e s s e S

Dvibh ks o b

e

64. Subs. for “overseas citizenship of India” by G.S.R. 35(E}, dated 16-1-2015 (w.e.f. 16-1-2015).
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Photogeaph

Signature of the grantee .............. Signature of the issuing authority
Place of issue ..........oceeeee

Date of issue .........c.c....

SCHEDULE 11
[See Rule 26]
The Citizenship Rules, 2009

1. (1) When the Central Government refers the case of a citizen of India to a Committee of Inquiry
under sub-section (3) of Section 10 {(which relates to deprivation of citizenship of India), the Committee
of Inquiry (in this Schedule referred to as “the Committee™) shall before holding the inquiry, cause
notice to be given to the person to whom the inquiry relates, stating the time and the place where it
will be held and the nature thereof and informing him that he will be entitled to be present and/or to
be represented by counsel or solicitor, or if the Committee think fit, by some other person approved
by them.

(2) A notice under this rule may be given,

(@) Inacase where the address of the person concerned is known, by causing the notice to be
delivered to him personally or by sending it to him to the address by post;
(b) 1inacase where that person’s address is not known, by sending it to his last known address
e and in such manner, if any, as the Chainnan of the Committee shall consider fit.

(3} A notice as aforesaid shall be given at such time (not being less than 30 days) before the
holding of the inquiry, as the Chairman of the Committee shall consider reasonably necessary,

2. A notice under Paragraph 1 may require the person concerned to answer it in writing and to
furnish in writing to the Committee any information, which they consider material, to be verified in
such manner, as they may be required.

3. The Committee shall, while inquiring into any matter under sub-section (6) of Section 10 of
the Act, have all the powers of a Civil Court trying a suit under the Code of Civil Procedure, 1908 (5
of 1908} and, in particular, in respect of the following matters, namely:

(a} summoning and enforcing the attendance of any person and examining him on oath;
(b) discovery and production of any document;

{c} receiving evidences on affidavit;

(dy issuing commission for the examination of witnesses or documents,

4. The Committee may act upon any information, which is available whether or not such
information is given on oath or would be admissible as evidence in a court.

5. The Committee may invite any Government department or Ministry of the Government of
India, which appears to them to be interested to appoint a person to represent the department or
Ministry at the inquiry.

6. (1) The Committee may act notwithstanding any vacancy in their number, and the quorum of
the Committee shall be two,
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(2) The Committee may delegate one or more of their members to inguire into any particular
matter relating to the inquiry, and the member or members so delegated shall, for this purpose, have
all the powers of the Committee under sub-paragraph (1) of Paragraph 3.

7. The Committee may postpone or adjourn the inquiry from time to time.

8. The Committee may allow or refuse to allow the pablic or any portion thereof to be present
during the whole or any part of the inquiry.

9. Subject to the foregoing paragraphs, the procedure at the inquiry shall be such as the Cominittee
may determine.

SCHEDPULE 111
[See Rule 40(2)]
The Citizenship Rules, 2009

1. Where it appears to the Central Government that a citizen of India has voluntarily acquired the
citizenship of any other country, it may require him to prove within such period as may be fixed by
it in this behalf, that he has not voluntarily acquired the citizenship of that country; and the burden of
proving that he has not so acquired such citizenship shall be on him.

2. For the purpose of determining any question relating to the acquisition by an Indian citizen
of the citizenship of any other country, the Central Government may make such reference as it thinks
fit in respect of that question or of any matter relating thereto, to its Embassy in that country or to
the Government of that country and act on any report or information received in purseance of such
reference.

3. The fact that a citizen of India has obtained on any date a passport from the Government of
any other country shall be conclusive proof of his having voluntarily acquired the citizenship of that
country before that date.

4. Where a person, who has become an Indian citizen by virtue of the Goa, Daman and Diu
(Citizenship) Order, 1962, or the Dadra and Nagar Haveli (Citizenship) Order, 1962, issued under
Section 7 of the Citizenship Act, 1955 (57 of 1955) holds a passport issued by the Government of
any other country, the fact that he has not surrendered the said passport on or before the 19th January,
1963 shall be conclusive proof of his having voluntarily acquired the citizenship of that country before
that date.

5, In determining whether a citizen of India has or has not voluntarily acquired the citizenship of
any other country, the Central Government may take the following circumstances into consideration,
namely: :

(a) whether the persoa has migrated to that country with the intention of making it his
permanent home;

(5) whether he has in fact taken up permanent residence in that country; and

(¢) any other circumstances relevant to the purpose.

6. Notwithstanding anything contained in Paragraph 4, a citizen of India who leaves or has left
India without a travel document issued by the Central Government and fesides outside India for a
period exceeding three years, shall be deemed to have voluntarily acquired the citizenship of the
country of his residence.

7. Notwithstanding anything contained in Paragraph 4, a citizen of India shall be deemed to have
voluntarily acquired the citizenship of Pakistan—

{a) if he has migrated to Pakistan with the intention of making it his permanent home; or

(b) ifhe has obtained any certificate of domicile in Pakistan or declared himseif to be a citizen
of Pakistan or of Pakistan domicile; or

(¢) if he has applied for and obtained. a right, title or interest in evacuee property in Pakistan;
or
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(d) if he has obtained a temperary permit for entry into India from Pakistan.
Explonation.—For the purpose of clause (a) of this paragraph, a person shall not be deemed to
have migrated to Pakistan with a view to making that country his permanent home—-

(f) if he has left for a place in West Pakistan with a “no objection certificate” and has returned
to India under such permit for permanent return or resettlement as may have been issued
by or under the authority of any law in force in India or of the Government of India, or

{iiy if having left India at any time between the 1st February, 1950 and the 15th October, 1952,
for a place in West Pakistan, he has returned to India with a repatriation certificate issued
by or under tke authority of any law in force in India or of the Government of India.

SCHEDULE IV
[See Rule 41]
The Citizenship Rules, 2009
TABLE OF FEES

Sl Matter in which fee is to be taken Amount of fee

In India {Rs) Elsewhere (Rs)

(1 ) 3) (4)
(L. Registration as a citizen of India under

Section 3 of the Act—

(1) Under Section 5(1){a) and 5(1}{5)}—

(a) in respect of persons belonging to minority

community in Afghanistan, Bangladesh and

Pakistan (namely, Hindus, Sikhs, Buddhists,

Jains, Parsis and Christians)—

(}-With the application 100

65,

(i) Grant of certificate of registration 100

(&) for all others not covered under (a) above—

() With the application 500

(##) Grant of certificate of registration 5000

(2) Under Section 5(1)(c) —

{a) in respect of persons belonging to minority

community in Afghanistan, Bangladesh and

Pakistan (namely, Hindus, Sikhs, Buddhists,

Jains, Parsis and Christians)—

(£) With the application 100

{ify Grant of certificate of registration 100

{b) for all others not covered under {«) above—

(i} With the application 500 500
{ity Grant of certificate of registration 10,000 15,000
{3) Under Section 5{1){(d) and 5(4)—

65. Subs. by G.5.R. 1168(E), dt. 23-12-2016 {w.e.f. 23-12-2015).
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SL Matter in which fee is to be taken Amount of fee
No.
In India (Rs) Elsewhere {Rs)

(1 (@) (3 )
(a) in respect of persons belonging to minority
community in Afghanistan, Bangladesh and
Pakistan (namely, Hindus, Sikhs, Buddhists,
Tains, Parsis and Christians)—
{#) With the application 100
(if)y Grant of certificate of registration 100
(b) for all others not covered under () above—
(7} With the application 250 500
(ii) Grant of certificate of registration 3000 4000
{4) Undex Section 5(1}(e) and 3(1){(f}—
(&) in respect of persons belonging to minority
community in Afghanistan, Bangladesh and
Pakistan {namely. Hindus, Sikhs, Buddhists,
Jains, Parsis and Christians)—
(i) With the application 100
(i) Grant of certificate of registration 100
(&) for all others not covered under (a) above—
() With the application 500 500
(éfy Grant of certificate of registration 5000 15,000
(2) Undet Section 5(1)(z)—
() With the application 500
(i) Grant of certificate of registration 5000

2, Naturalisation as a citizen of India under
Section 6(1) of the Act—
(a) in respect of persons belonging to minority
community in Afghanistan, Bangladesh and
Pakistan (namely, Hindus, Sikhs, Buddhisis,
Jains, Parsis and Christians)—
(i) With the application 100
(if) Grant of certificate of registration 100
(k) for all others not covered under (a) above—
¢f} With the application 1500
¢if) Grant of certificate of registration 13,500}

3 Grant of a certificate of naturalization in case 5000

of doubt
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SL Matter in which fee is to be taken Amount of fee
No.
In India (Rs} Elsewhere (Rs}
(1 2) (3) {42
4. Witnessing the signing of an application or 500 1000
declaration mentioned in Rule 38 of these
rilies, administering the oath of allegiance
5 Registration of a declaration of intention to 3000 7000
resume Indian citizenship or renunciation of
citizenship
6. Supplying a certified true copy of any notice. 300
certificate, order, declaration or eniry given,
granted or made by or under the Act
g Supplying a certified copy of a certificate of 2000
naturalization
8. Registration as an %rOverseas Citizen of india US $275 or US§275er
cardholder] under Section 7-A of the Act.* an amount an amount
equivalent in equivalent in
local currency local currency
9. Renunciation of ' [Overseas Citizen of India US§250r US 3§25 or
cardholder]. an amount an amount
equivalent in equivalent in
local currency local currency
10, Re-issuance of certificate  to [’S[Overseas Us$2sor Us$isor
Citizen of India cardholder[* an amount an amount
equivalent in equivalent in
local currency local currency
1. Tssuance of duplicate certificate to Pl Overseas U5 5 100 or US § 100 or
Citizen of India cardholder|* an amount an amount
equivalent in equivalent in
locai currency local currency
12. 70[:5: i |
13.

#Note.— Out of the fee charged, a sum of US § 25 or an equivalent amount in local currency
shall be non-refundable. The balance amount shall be refunded in case the application is not accepted.

66. Subs. for “overseas citizen of India” by (L.S.R. 35(E), dated 16-1-2015 (wef, 16-1-2015).
67. Suhs. for “overseas citizen of India” by G.5R. 35(E), dated 16-1-2015 (we.f. 16-1-2015}.
68, Subs, for “overseas citizen of India” by G.S.R. 35(E), dated 16-1-2015 {w.e.L 16-1-2015).
69. Subs. for “overseas citizen of India” by G.S.R. 35(1), dated 16-1-2015 (wef. 16-1-2015).
. Omitted by G.S.R. 35(E), dated 16-1-2015 (w.ef 16-1-2015).
71. Omitted by G.S.R. 35(E), dated 16-1-2015 (w.e.f. 16-1-2015).
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 11th March, 2024

G.S.R. 172(E).— In exercise of the powers conferred by section 18 of the Citizenship Act, 1955 (57 of
1955), the Central Government hereby makes the following rules to further amend the Citizenship Rules, 2009,
namely:-

1. Short title and commencement. - (1) These rules may be called the Citizenship (Amendment) Rules, 2024.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Citizenship Rules, 2009 (hereinafter referred to as the said rules), after rule 10, the following rule shall
be inserted, namely: -

“10A.  Application for grant of citizenship by registration or naturalisation by persons eligible under
section 6B.- (1) An application from a person eligible under section 6B, for grant of citizenship by registration
or naturalisation, shall not be entertained unless-

€)] the application from a person of Indian origin for registration as a citizen of India fulfilling
the conditions under clause (a) of sub-section (1) of section 5, is submitted in Form I1A and
is in accordance with rule 4 except clauses (a) and (b) of the said rule; or

(b) the application from a person who is married to a citizen of India, for registration as a
citizen of India fulfilling the conditions under clause (c) of sub-section (1) of section 5, is
submitted in Form I11A and is in accordance with rule 5 except clauses (a) and (b) of sub-
rule (1) of the said rule; or

(© the application from a person who is a minor child of a person who is a citizen of India, for
registration as a citizen of India fulfilling the conditions under clause (d) of sub-section (1)
of section 5, is submitted in Form IVA and is in accordance with rule 6 except clause (a) of
the said rule; or

(d) the application from a person whose parents are registered as citizens of India, for
registration as a citizen of India fulfilling the conditions under clause () of sub-section (1)
of section 5, is submitted in Form VA and is in accordance with rule 7 except clauses (a)
and (b) of the said rule; or

(e) the application from a person who or either of his parents was a citizen of Independent
India, for registration as a citizen of India fulfilling the conditions under clause (f) of sub-
section (1) of section 5, is submitted in Form VIA and is in accordance with rule 8 except
clauses (a) and (b) of the said rule; or

()] the application from a person who is registered as an Overseas Citizen of India Cardholder,
for registration as a citizen of India fulfilling the conditions under clause (g) of sub-section
(1) of section 5, is submitted in Form VIIA and is in accordance with rule 9 except clauses
(a) and (b) of the said rule; or
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3.

(2)

(9) the application from a person for grant of citizenship by naturalisation fulfilling the
qualifications for naturalisation under the provisions of the Third Schedule, is submitted in
Form VIIIA which includes-

(i) an affidavit verifying the correctness of the statements made in the application
along with an affidavit from an Indian citizen testifying the character of the
applicant; and

(if) a declaration from the applicant that he has adequate knowledge of one of the
languages as specified in the Eighth Schedule to the Constitution.

Explanation.—The applicant shall be considered to have adequate knowledge of the
concerned language if he can speak or read or write that language.

Every application made by the applicant under sub-rule (1) shall have a declaration to the effect that

the citizenship of his country shall stand renounced irrevocably in the event of his application being approved
and that he shall not raise any claim on it in future.

(3) Every application made under this rule shall be accompanied by —

(@) acopy of any one of the documents specified in Schedule IA;
(b) a copy of any one of the documents specified in Schedule IB; and

(c) an affidavit in format specified in Schedule IC. .

In the said rules, after rule 11, the following rule shall be inserted, namely:-

“11A. Authority to which application may be made by a person applying under section 6B.-
(1) An application for registration or naturalisation under section 6B shall be submitted by the
applicant in electronic form to the Empowered Committee through the District Level Committee as
may be notified by the Central Government.

(2) On submission of the application, an acknowledgment in Form IX shall be generated
electronically.

(3) The District Level Committee headed by Designated Officer, as may be specified, shall
verify the documents submitted by the applicant along with the application.

(4) The Designated Officer shall administer to the applicant the oath of allegiance as specified in
the Second Schedule to the Citizenship Act, 1955 (57 of 1955) and thereafter, sign the oath of
allegiance and forward the same in electronic form along with confirmation regarding verification of
documents to the Empowered Committee.

(5) In case an applicant fails to appear in person to subscribe the application and take oath of
allegiance despite giving reasonable opportunities, the District Level Committee shall forward such
application to Empowered Committee for consideration of refusal.”.

In the said rules, after rule 13, the following rule shall be inserted, namely:-

“13A. Scrutiny of applications by Empowered Committee. - (1) The Empowered Committee
referred to in rule 11A may scrutinise the application for grant of citizenship by registration or
naturalisation submitted by an applicant under section 6B to ensure that the application is complete
in all respects and that the applicant satisfies all the conditions laid down in section 6B.

(2)  On being satisfied after making such inquiry as it considers necessary for ascertaining the
suitability of the applicant that he is a fit and proper person to be registered or naturalised, as the
case may be, the Empowered Committee may grant him the citizenship of India.”.

In the said rules, in rule 14, after sub-rule (2), the following sub-rules shall be inserted, namely: -

“(2A) Every person who is registered as a citizen of India under section 6B shall be issued a digital
certificate of registration in Form XA or XIA, as the case may be.

(2B) Hard copy of the certificate of registration shall be issued to the applicant in case he opts for
the same.

(2C) The certificate shall be digitally signed or signed by the Chairman of Empowered Committee.”.

In the said rules, in rule 15, after sub-rule (1), the following sub-rules shall be inserted, namely: -

“(1A) Every person who by naturalisation is made a citizen of India under section 6B shall be issued
a digital certificate of naturalisation in Form XIIA.
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(1B) Hard copy of the certificate of naturalisation shall be issued to the applicant in case he opts for
the same.

(1C) The certificate shall be digitally signed or signed by the Chairman of Empowered Committee.”.
In the said rules, in rule 17, -

Q) in clause (a), after the word and figure “section 5”, the words, figure and letter “or section
6B” shall be inserted;

(i) in clause (b), after the word and figure “section 5”, the words, figure and letter “or section
6B” shall be inserted;

(iii) in clause (c), after the word and figure “section 5”, the words, figure and letter “or section
6B” shall be inserted;

(iv) in clause (d), after the word and figure “section 5”, the words, figure and letter “or section
6B” shall be inserted;

(V) in clause (e), after the word and figure “section 6”, the words, figure and letter “or section
6B” shall be inserted;

In the said rules, in rule 38, after sub-rule (2), following sub-rule shall be inserted, namely:-

“(3) In case of an application submitted under section 6B, the oath of allegiance required
by sub-section (2) of section 5 or sub-section (2) of section 6 shall be of no effect, unless it
is signed in the presence of, or administered by the Designated Officer as specified in rule
11A.”.

In the said rules, in Schedule I, -
() after Form 11, the following Form shall be inserted, namely:-
“FORM IIA
[See rule 10A(1)(a)]
The Citizenship Rules, 2009
APPLICATION FOR REGISTRATION AS A CITIZEN OF INDIA UNDER SECTION 6B OF THE

CITIZENSHIP ACT, 1955 MADE BY A PERSON OF INDIAN ORIGIN FULFILLING THE CONDITIONS

UNDER SECTION 5(1)(a) OF THE ACT

Note: Please write/print in BLOCK LETTERS

PART I
PHOTOGRAPH
L (mention full name) resident of (with Tehsil, District, State and Country)
...................................................... of full age and capacity and was born at (with Tehsil, District, State
ANA COUNLIY). .ottt et e o) 1 and am a citizen of
My father’s full name is ...........ccoooiiiiiiiiii and he was born at (with Tehsil, District,
State and Country)  .oooeiiiiiiiiiia, 1021 VO and he is a citizen
Of e
My mother’s full name is ............c.cooiiiiiiii and she was born at (with Tehsil, District, State and
Country).....ocvvvveiinanns (01 P and sheisacitizenof...........c.oooiiiiiiiiiiii
My wife’s/husband’s full name is ..................ooeennes and he/she was born at (with Tehsil, District, State
and Country).......ccoeevevnnnnn. o) | PSR and he/she is a citizen

OF e
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5.

10.

11.

12.

13.

Details of residence in India:
(a) Dateofentryinto India ..........................

(b) I have resided in India continuously for a period of 12 months Yes/No
immediately preceding the date of application

(c) During the eight years immediately preceding the said period Yes/No
of twelve months, | have resided in India for period amounting
in the aggregate to not less than six years

(d) Details with address of residence in India for the last nine years

Details with address of residence in

SNo. India for the last nine years From To Years Months
1 2 3 4 5
€)] SeX:uiiiiiiiiiiia,

(b) Occupation :........coeveieiniiiiiiiieann.
(c) If in service, address of employer:............c.cooeviiiiiiiiiinn.s,
(d) Mark of identification: ..............cooiiiiiiiiiiiiiiiii e

Please specify which of the minority community from Afghanistan, Bangladesh and Pakistan, you belong
to namely, Hindu, Sikhs, Buddhists, Jains, Parsis and Christians................ccoooiiiiiiiiiiniiiiiiiinn,

Passport particulars:  (if available)

Details of family members who are staying in India with the applicant:

S.No. | Name Present Address Relationship Age
1 2 3 4 5

Details of criminal proceedings, if any:

Nature of the criminal Date and place of Present status Judgment of
S.No. . L
proceedings registering the case of the case the court
1 2 3 4 5
PART II

I have/have not previously renounced or been deprived of the citizenship of India.

(If the applicant has renounced his Indian citizenship, here state the date on which the declaration of
renunciation was made; or if he has been deprived of his citizenship, state the date on which and the authority
by whom, the order of deprivation was made.)

I have/have not previously applied for registration as a citizen of India and the application has/has not been
rejected.
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14. | hereby declare that my intention is to make India as permanent home and | undertake that the citizenship of
my country shall stand renounced irrevocably in the event of my application being approved and that I shall not
raise any claim on it in future.

15, L........... do solemnly and sincerely declare that the foregoing particulars, stated in this application are true
and | make this solemn declaration conscientiously believing the same to be true.
Date: ........ceeenees Signature of applicant:....................
Made and subscribed this ........day ............... of ..o 20...... before me.
*Signature.........oooeveiiiiin...
*Designation..............c.c........

Oath of Allegiance

e —————————— do solemnly affirm (or swear) that | will bear true
faith and allegiance to the Constitution of India as by law established and that | will faithfully observe the laws of
India and fulfill my duties as a citizen of India.

Signature of applicant..........ccccoe oo
Affirmed/Sworn and subscribed this ....date of .........ccccoiiiiiiiiiiiieeiine 20....before me.
*Signature.........o.eeveninnne
*Designation..................
*Signature and designation of the officer authorized under rule 38 of the Citizenship Rules, 2009,

(This Form complete in all respects shall be submitted to the designated officer under rule 11A within
whose jurisdiction the applicant is ordinarily resident for transmission to the Empowered Committee as
specified in rule 11A)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT
A copy of any one of the document in Schedule 1A
A copy of any one of the document in Schedule 1B
An Affidavit in format as in Schedule 1C
A copy of the valid or expired Foreign Passport, if available

A copy of the valid or expired Residential Permit, if available

o g ks w ek

Evidence of the date of birth of the parents viz. a copy of the passport or birth certificate. In case of non-
avallablllty of passport of mother/ father, birth certificate of the applicant clearly indicating the name, address
and nationality of mother/ father.”;

(i) after Form 111, the following Form shall be inserted, namely:-
“FORM IIT A
[See rule 10A(1)(b)]
The Citizenship Rules, 2009

APPLICATION FOR REGISTRATION AS A CITIZEN OF INDIA UNDER
SECTION 6B OF THE CITIZENSHIP ACT, 1955 MADE BY A
PERSON WHO IS/HAS BEEN MARRIED TO A CITIZEN OF INDIA FULFILLING THE CONDITIONS
UNDER SECTION 5(1)(c) OF THE ACT

Note: Please write/print in BLOCK LETTERS

PART I
PHOTOGRAPH
LoD (mention full name) resident of (with Tehsil, District, State and
(70701115 1) TSP N of full age and capacity and was born at (with Tehsil,
District, State and COUNITY)....ouiintinttittet ettt e teaeeneaneanns 10) 1 PO and

amacitizen of ........ooiiiii
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2. My father’s full NaME IS ........oovviiiniiiii e and he was born at (complete postal address)
.......................... ON........eevene.........and he is a citizen
0
3. My mother’s full name is ............ccciiiiiiiiiiis and she was born at (with Tehsil, District, State and
Country).....cooevenvennnnnn. o) | SO and sheisacitizenof................cooiiiiiiiiii
4. I was married at (with Tehsil, District, State and Country)...................... o) 1 R to Shri/
Smt....oooiiiiiiiin. (full name of husband/ wife)
5. My husband/ wife was born at (with Tehsil, District, State and Country) ..............c.ceoeenininn on
............ and he/she is a citizen of India by birth/ descent/ registration */ naturalization™®
6. My marriage subsists Yes / No
7. Details of residence in India:
(a) DateofentryintoIndia .......................
(b) I have resided in India continuously for a period of 12 months Yes/No
immediately preceding the date of application
(c) During the eight years immediately preceding the said period Yes/No
of twelve months, | have resided in India for period amounting
in the aggregate to not less than six years
(d) Details with address of residence in India for the last nine years
S.No. Details W|th_ address of residence in India From To Years Months
for the last nine years
1 2 3 4 5
8. €)] SeX:uiiiiiiiiiiia,
(b) Occupation :.......ccoevuiuiuiiiiiiiieeann.
(c) If in service, address of employer:............coooviiiiiiiiiiiinn
(d) Mark of identification: ..............ooiiuiiiiiiiiiiiii i
9. Please specify which of the minority community from Afghanistan, Bangladesh and Pakistan, you belong
to namely, Hindu, Sikhs, Buddhists, Jains, Parsis and Christians...............
10. Passport particulars:  (if available)
(@) Country:........covvvnennnnnn.
(b) Number: .........ccovviiiiiiiiinnn.n
11. Visavalid up to (ifavailable):...........cooii
12. Details of family members who are staying in India with the applicant:
S.No. Name Present Address Relationship Age
1 2 3 4 5
13. Details of criminal proceedings, if any:

Nature of the criminal Date and place of Present status of the | Judgment of the
proceedings registering the case case court

1 2 3 4 5

S.No.
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PART II
14. I have/have not previously renounced or been deprived of the citizenship of India.

(If the applicant has renounced his Indian citizenship, here state the date on which the declaration of
renunciation was made; or if he has been deprived of his citizenship state the date on which and the authority
by whom, the order of deprivation was made)

15. I have/have not previously applied for registration as a citizen of India and the application has /has not been
rejected.

16. I hereby declare that my intention is to make India as permanent home and | undertake that the citizenship of my
country shall stand renounced irrevocably in the event of my application being approved and that | shall not
raise any claim on it in future.

L7 e do solemnly and sincerely declare that the foregoing
particulars stated in this application are true and I make this solemn declaration conscientiously believing the
same to be true.

Date: .......oooeeeeee Signature of applicant:..................
Made and subscribed this ........day ............... of ool 20...... before me.
**Signature. ......oooeeeieiieinne, **Designation.............c..oueuen.n.

Oath of Allegiance

PP do solemnly affirm (or swear) that | will bear true faith
and allegiance to the Constitution of India as by law established and that | will faithfully observe the laws of India and
fulfill my duties as a citizen of India.

Signature of applicant ............
Affirmed/Sworn and subscribed this ..., date of..... 20...... before me.
FESIGNALUIE o
**Designation ........ccoeveiiieneieee

*If a citizen of India by registration or naturalization, please mention the number and date of the certificate of
registration or naturalization, as the case may be.

**Signature and designation of the officer authorized under rule 38 of the Citizenship Rules, 2009)

(This Form complete in all respects shall be submitted to the designated officer under rule 11A within
whose jurisdiction the applicant is ordinarily resident for transmission to the Empowered Committee as
specified in rule 11A)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT
A copy of any one of the document in Schedule 1A
A copy of any one of the document in Schedule 1B

An Affidavit in format as in Schedule 1C

1

2

3

4, A copy of the valid or expired Foreign Passport, if available

5 A copy of the valid or expired Residential Permit, if available

6 Evidence of his/her husband’s/wife’s Indian nationality viz. copy of Indian passport or birth certificate.
v

A copy of marriage certificate issued by the Registrar of Marriage.”;

(iii) after Form IV, the following Form shall be inserted, namely:-
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“FORM IVA
[See rule 10A(1)(c)]
The Citizenship Rules, 2009
APPLICATION FOR REGISTRATION OF A MINOR CHILD UNDER

SECTION 6B OF THE CITIZENSHIP ACT, 1955 FULFILLING THE CONDITIONS UNDER SECTION

5(1)(d) OF THE ACT
Note: Please write/print in BLOCK LETTERS
PART I
PHOTOGRAPH

1 Full name of the minor child:..................o
2 Sex:
3 Place& Country of Birth........................
4 Date of birth......o.ouini
5 Mark of identification..............oooiiiiiiiii
6 Present address. ......o.vueee it
7 (i Father’s full name: ...........ooooiiiiii e

(ii) Citizen of India by birth/descent/registration*/naturalization*: ...........

(iii) (@173 L1 Te) |

(iv) Passport particulars (if available):

@ Country..........cooevvnnnn. (b) Number...........

(v) Visa valid up to (if available)............................
8. 0] Mother’s full name:............oooiiiiiii i

(i) Citizen of India by birth/descent/registration*/naturalization*: .........

(iii) OCCUPALION: ...ttt et ettt e et e e e e et naaas

(iv) Passport particulars (if available) :

(a) Country.................... (b) Number...........
(V) Visa valid up to (ifavailable)....................oocoiiiina,

9. Please specify which of the minority community from Afghanistan, Bangladesh and Pakistan, you

belong to namely, Hindu, Sikhs, Buddhists, Jains, Parsis and Christians...............
10. Date of entry into India:................oooiiiiinL.
11. Details of criminal proceedings, if any

S No. Nature _ of the criminal Da}te ar_1d place of Present status of Judgment of the
proceedings registering the case the case court
1 2 3 4 5
PART Il

12. L. a citizen of India and a parent/guardian of ........... to whom the foregoing particulars relate,

hereby apply on behalf of my child for registration as a citizen of India.
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13. | hereby declare that my intention is to make India as permanent home in respect of my child and undertake
that the citizenship of his country shall stand renounced irrevocably in the event of the application being approved and
that he shall not raise any claim on it in future.

Date ............ .. Signature of parent/ guardian........
14. R do solemnly and sincerely declare that the foregoing particulars stated in the
application are true and | make this solemn declaration conscientiously believing the same to be true.
Date ..o Signature of parent/guardian.......
Made and subscribed this ......... dayof............ 20.......... before me.
Signature.........................
Designation......................

*If a citizen of India by registration or naturalization, please mention the number and date of the certificate of
registration or naturalization, as the case may be.

**Signature and designation of the officer authorized under rule 38 of the Citizenship Rules, 2009.

(This Form complete in all respects shall be submitted to the designated officer under rule 11A within
whose jurisdiction the applicant is ordinarily resident for transmission to the Empowered Committee as
specified in rule 11A)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT
A copy of any one of the document in Schedule 1A
A copy of any one of the document in Schedule 1B
An Affidavit in format as in Schedule 1C
A copy of the valid or expired Foreign Passport, if available
A copy of the valid or expired Residential Permit, if available

Proof of Indian citizenship of both the parents viz. copy of Indian passport/birth certificate.

N o g A~ w0 DB

In case of guardian, enclose proof of guardianship.”;
(iv) after Form V, the following Form shall be inserted, namely:-
“FORM VA
[See rule 10A (1)(d)]
The Citizenship Rules, 2009

APPLICATION FOR REGISTRATION AS A CITIZEN OF INDIA UNDER SECTION 6B OF THE
CITIZENSHIP ACT, 1955 MADE BY A PERSON WHOSE PARENTS ARE REGISTERED AS CITIZENS
OF INDIA UNDER SECTION 5(1)(a) OR SECTION 6(1) FULFILLING THE CONDITIONS UNDER
SECTION 5(1)(e) OF THE ACT

Note: Please write/print in BLOCK LETTERS

PART I
PHOTOGRAPH
1. Lo (mention full name) resident of (with Tehsil, District, State and
COUNIY) . of full age and capacity and was born at (with Tehsil,
District, State and COUNIIY)......uiuiieii et eeeenaeeas 10) 1 PR and
amacitizenof ...
2. My father’s full name is .........coooviiiiiiiiiiiiiiii and he was born at (with Tehsil, District,

State and Country)  .oiiiiiiiie 0] 1 TR and he is a citizen
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OF e , and he was registered as a citizen of
India under section 5(1)(a)/section 6(1)vide certificate No............. dated.........

3. My mother’s full name is ... and she was born at (with Tehsil, District, State and
Country).......ccoevvvnnnnnn, o) OO and she is a citizen of..........coooiiiiiiiiii i , and he
was registered as a citizen of India under section 5(1)(a)/section 6(1)vide certificate
NO...ovvvnne dated.................

4. My wife’s/husband’s full name is ............c.ooooeenene, and he/she was born at (with Tehsil, District, State
and Country).......ooevvvnnnnnnn. o) | and he/she is a citizen
0

5. @ N

(b) OCCuPAtion ©..v.vveeiiiiiieeeieieeanne,
(© If in service, address of employer:..........cocovviiiiiiniiniiiiinn,
(d) Mark of identification: ................coooiiiiiiiii i

6. Please specify which of the minority community from Afghanistan, Bangladesh and Pakistan, you belong to
namely, Hindu, Sikhs, Buddhists, Jains, Parsis and Christians.................

7. Date of entry into India............................

8. Passport particulars: (if available)

(a) Country:........oovvnvinnnnnnn. (b) Number: ........ocovvvviiiiiiiinnnn,
9. Visavalidupto (ifavailable):............oooiiiii
10. Details of family members who are staying in India with the applicant:
S.No. Name Present Address Relationship Age
1 2 3 4 5
11.  Details of criminal proceedings, if any:
Nature of the criminal Date and place of Present status of Judgment of
S.No. . o
proceedings registering the case the case the court
1 2 3 4 5
PART Il

12. | have/have not previously renounced or been deprived of the citizenship of India.

(If the applicant has renounced his Indian citizenship, here state the date on which the declaration of
renunciation was made; or if he has been deprived of his citizenship, state the date on which and the authority
by whom, the order of deprivation was made.)

13. | have/have not previously applied for registration as a citizen of India and the application has/has not been
rejected.

14. | hereby declare that my intention is to make India as permanent home and | undertake that the citizenship of my
country shall stand renounced irrevocably in the event of my application being approved and that | shall not
raise any claim on it in future.

1S, L do solemnly and sincerely declare that the foregoing particulars, stated
in this application are true and | make this solemn declaration conscientiously believing the same to be true.

Date: ................ Signature of applicant :..................
Made and subscribed this ........ day .......o.oe.e. o) S 20...... before me.
*Signature........c.coviiiiiinn.

*Designation..........coevevennenen.
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Oath of Allegiance

L s (here mention the name of the applicant) do solemnly
affirm (or swear) that | will bear true faith and allegiance to the Constitution of India as by law established and that |
will faithfully observe the laws of India and fulfill my duties as a citizen of India.

Signature of applicant ...............
Affirmed/Sworn and subscribed this ...day ......... of....... 20.......... before me.
FSIGNALUIE v
*Designation ........ccccceveveineneiinceeens
*Signature and designation of the officer authorized under rule 38 of the Citizenship Rules, 2009

(This Form complete in all respects shall be submitted to the designated officer under rule 11A within
whose jurisdiction the applicant is ordinarily resident for transmission to the Empowered Committee as
specified in rule 11A)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT
A copy of any one of the document in Schedule 1A

A copy of any one of the document in Schedule 1B

An Affidavit in format as in Schedule 1C

A copy of the valid or expired Foreign Passport, if available

A copy of the valid or expired Residential Permit, if available

o o~ DN

Copies of Indian Citizenship Certificates issued under Section 5(1)(a) or 6(1) of the Citizenship Act, 1955 of
both the parents.”;

(v) after Form VI, the following Form shall be inserted, namely:-

“FORM VIA
[See rule 10A(1)(e)]
The Citizenship Rules, 2009

APPLICATION FOR REGISTRATION AS A CITIZEN OF INDIA UNDER SECTION 6B OF THE
CITIZENSHIP ACT, 1955 MADE BY A PERSON WHO OR EITHER OF THE PARENTS WAS A CITIZEN
OF INDEPENDENT INDIA FULFILLING THE CONDITIONS UNDER SECTION 5(1)(f) OF THE ACT

Note: Please write/print in BLOCK LETTERS

PART I
PHOTOGRAPH
O (mention  full name) resident of (complete  postal
AAAIESS) .t of full age and capacity and was born at (with Tehsil,
District, State and COUNITY)....outintintitt ettt ettt e ateaeeneaneenns [0) 1 DO and
amacitizenof ...
2. My father’s full name is ...........coooviiiiiiiiiii and he was born at (with Tehsil, District,
State and Country)  .oooviiiiiiie, (031 P and he is a citizen
Of e
3. My mother’s full name iS ..........ccovveiiiiiiiiiiiiiiannne. and she was born at (with Tehsil, District, State and

Country)......coovvvvnvnnennnn. ()1 P and sheisacitizenof................cooiiiii
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5.

8.

10.
11.

12.

My wife’s/husband’s full name is ..................cooenne. and he/she was born at (with Tehsil, District, State and
Country)......ccoovvvnvennns o) | P and he/she is a citizen
O
.................................................................................................................................................... I or either

of my parents ceased to be an Indian citizen by virtue of section 9(1) consequent to my or their acquiring the
citizenship of....(name.......... of... country......... on......
Details of residence in India:

(@) Date of entry into India

(b) 1 have resided in India continuously for a period of 12 months
immediately preceding the date of application

Yes/No

Details of residence in India for the last five years:

S.No. Details with address of residence in India From To 'Years Months
for the last nine years
1 2 3 4 5
€)] SeX:uiiiiiiiiiiia,

(b) Occupation :.......coovvuiueniiieiaiiineann,
(©) If in service, address of employer:.............cooeviviiiiiiiiiiinnn,

(d) Mark of identification: ..............cooiiriiiiiiiiiiiii e

Please specify which of the minority community from Afghanistan, Bangladesh and Pakistan, you belong

to namely, Hindu, Sikhs, Buddhists, Jains, Parsis and Christians.......c..ccccoiiiiiiiiiiiiiiiinnnnn

Passport particulars:  (if available)

Details of family members who are staying in India with the applicant:

S.No. | Name Present Address Relationship Age
1 3 4 5
Details of criminal proceedings, if any:
Nature of the criminal Date and place of Present status of | Judgment of
S.No. . o
proceedings registering the case the case the court
1 2 3 4 5
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PART II
13. 1 have/have not previously renounced or been deprived of the citizenship of India.

(If the applicant has renounced his Indian citizenship, here state the date on which the declaration of
renunciation was made; or if he has been deprived of his citizenship state the date on which and the authority
by whom, the order of deprivation was made.)

14. | have/have not previously applied for registration as a citizen of India and the application has/has not been
rejected.
15. 1 hereby declare that my intention is to make India as permanent home and | undertake that the citizenship of

my country shall stand renounced irrevocably in the event of my application being approved and that I shall not
raise any claim on it in future.

16. I............ DS do solemnly and sincerely declare that the
foregoing particulars, stated in this application are true, and | make this solemn declaration conscientiously
believing the same to be true.

Date ............ Signature of applicant ............
Made and subscribed this...... dayof ............. /| before me.
*Signature...................
*Designation................

Oath of Allegiance

L e do solemnly affirm (or swear) that | will bear true faith
and allegiance to the Constitution of India as by law established and that | will faithfully observe the laws of
India and fulfill my duties as a citizen of India.

Signature of applicant ................
Affirmed/Sworn and subscribed this........day of...... 20....... before me.
FSIGNALUIE oo
*DESIGNALION ...
*Signature and designation of the officer authorized under rule 38 of the Citizenship Rules, 2009

(This Form complete in all respects shall be submitted to the designated officer under rule 11A within
whose jurisdiction the applicant is ordinarily resident for transmission to the Empowered Committee as
specified in rule 11A)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT
A copy of any one of the document in Schedule 1A

A copy of any one of the document in Schedule 1B

An Affidavit in format as in Schedule 1C

A copy of the valid or expired Foreign Passport, if available

o > W e

A copy of the valid or expired Residential Permit, if available

6. Evidence that the applicant or either of his parents was a citizen of Independent India viz. copy of passport or
birth certificate.”;

(vi) after Form V11, the following Form shall be inserted, namely:-
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“FORM VIIA
[See rule 10A(1)(H]
The Citizenship Rules, 2009

APPLICATION FOR REGISTRTION AS A CITIZEN OF INDIA UNDER SECTION 6B OF THE
CITIZENSHIP ACT, 1955 MADE BY A PERSON WHO IS REGISTERED AS AN OVERSEAS CITIZEN OF
INDIA CARDHOLDER UNDER SECTION 7 A FULFILLING THE CONDITIONS UNDER SECTION
5(1)(g) OF THE ACT

Note: Please write/print in BLOCK LETTERS
PART I

PHOTOGRAPH

1. U (mention full name) resident of (complete postal
T 16 (7 T
of full age and capacity and was born at (with Tehsil, District, State and Country)
........................................................................ onandisacitizenof ........................

2. My father’s full NAME 1S ......oviviiriiiii e and he was born at (with Tehsil, District,
State and Country) ..............cevnvnnee o) | R and heisacitizenof..............................

3. My mother’s full name is ............coooiiiiiiiiiiiii. and she was born at (with Tehsil, District, State
and (010117111 5% IR 0] | S and she is a citizen
Of

4. My wife’s/husband’s full NAME 1S .....veiviiiiiieii e e
and he/she was born at (with Tehsil, District, State and Country)...............ccovveveinininenn.. 1) BT
andisacitizenof ..................

5. | was registered as an overseas citizen of India cardholder under section 7A vide certificate of registration No
............................................................. dated ....coovviiiiiiies

6. Details of residence in India:

(a) DateofentryintoIndia .................ooevvviiinin.n
(b) I have resided in India continuously
for a period of 12 months immediately Yes/No

preceding the date of application

S.No. [Details with address of residence in From To Years Months
India for the last nine years

7. () SEX: i
(b) Occupation.........ccceeeeeierenicninnn

(c) If in service, address of employer: .........ccoccovvriiiiniiniiens

(d) Mark of identification: ..........ccccocvvivvieniierercr e

8. Please specify which of the minority community from Afghanistan, you belong to namely, Hindu,
Sikhs, Buddhists, Jains, Parsis and Christians....................
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9. Passport particulars, if available,:
(8) COUNLIY: i () Number ........coovvvivinennnnn

10. Visavalid up to (if available):..........oooiii

11. Details of family members who are staying in India with the applicant:

S.No. Name Present Address Relationship Age

1 2 3 4 5
12. Details of criminal proceedings, if any:
S.No. Nature of the criminal | Date and place of | Present status of the Judgment of the
proceedings registering the case case court
1 2 3 4 5
PART Il

13. I have/have not previously renounced for been deprived of the citizenship of India.

(If the applicant has been deprived of his Indian Citizenship, here State the date on which the declaration of
renunciation was made; or if he has been deprived of his citizenship state the date on which and the authority

by whom, the order of deprivation was made).

14. | have/have not previously applied for registration as a citizen of India and the application has/has not been
rejected.
15. | hereby declare that my intention is to make India as permanent home and | undertake that the citizenship of

my country shall stand renounced irrevocably in the event of my application being approved and that I shall not

raise any claim on it in future.

16, |, o do solemnly and sincerely declare that the foregoing particulars, stated in

this application are true, and |1 make this solemn declaration conscientiously believing the same to be true.

Date ............... Signature of applicant .............
Made and subscribed this........ dayof........... 20...... before me.
FSIGNATUNE ..o

*DeSIgNAtioN ......cooveviverieiie e
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Oath of Allegiance
e e do solemnly affirm

(or swear) that I will bear true faith and allegiance to the Constitution of India as by law established and that I will
faithfully observe the laws of India and fulfill my duties as a citizen of India.

Signature of applicant ..........c.ccooevvireinenn.
Affirmed/Sworn and subscribed this ......... day of cooovviiiie 20........ before me.

FSIGNALUIE .o

*DesIgNation .....cccevvveiveeeeere e
*Signature and designation of the officer authorized under rule 38 of the Citizenship Rules, 2009

(This Form complete in all respects shall be submitted to the designated officer under rule 11A within
whose jurisdiction the applicant is ordinarily resident for transmission to the Empowered Committee as
specified in rule 11A)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT

1. A copy of any one of the document in Schedule 1A

2 A copy of any one of the document in Schedule 1B

3. An Affidavit in format as in Schedule 1C

4 A copy of the valid or expired Foreign Passport, if available

A copy of the certificate of registration as overseas citizen of India cardholder under section 7A.”;

W

(vii) in Form VIII, in serial number 12, -

(i) in clause (c), before the word ‘During’, the following words, brackets and letter shall be inserted,
namely: -

“In case of applicants not covered by (d) below-";

(ii) after clause (c), the following shall be inserted, namely:-
“(d) In case of applicants belonging to Hindu, Sikh,
Buddhist, Jain, Parsi or Christian community in
Afghanistan, Bangladesh or Pakistan —
During the fourteen years immediately preceding
the said period of twelve months, | have resided in
India for a period amounting in the aggregate to not

less than five years Yes/ No

S.No. Details with address of From To Years Months
residence in India for the
last fourteen years

1 2 3 4 5
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(viii) after Form V11l, the following Form shall be inserted, namely:-

“FORM VIIIA
[See rule 10A (1) (9)]
The Citizenship Rules, 2009

APPLICATION FOR NATURALIZATION AS A CITIZEN OF INDIA
UNDER SECTION 6B OF THE CITIZENSHIP ACT, 1955

Note: Please write/print in BLOCK LETTERS

© N o O

10.

11.

12.

PART I

PHOTOGRAPH

Full name of the applicant:..............oiiiiiiiiiii e If commonly

€)] SeXiiiiiiiiiiii

(b) OCCUPALION: ... ..viviieeererie e,

(c) If in service, address of employer:.............oooiiiiiiiiiiiiiiiias
(d) Mark of identification:............cooeiiiiiiiiii e

Please specify which of the minority community from Afghanistan, Bangladesh and Pakistan, you
belong to, namely, Hindu, Sikhs, Buddhists, Jains, Parsis and Christians ~ ...........................

@ Marital Status:. .. ...oit i
(b) If married, give date and place of marriage

and nationality of the spouse L
(© Husband’s or wife’s name:...............oooveiiiiiiiiiiiiiiiieeeaa,

Father’s full name is...............cccoovivviiiininnnn. resident of ...
.............. and he was born at (with Tehsil, District, State and Country) ....................cceeevieenenn... O
..................... andisacitizenof...........................

Mother’s full name is....................ooeeee. resident of.................. and she was born at
(with Tehsil, District, State and Country)....................... ) R and is a citizen
Of o

Whether the applicant is a subject or citizen of any country where

an Indian citizen is prevented by law or practice of that country

from becoming a subject or citizen of that country by Frooererererreereeies
naturalisation.

Indian language that the applicant has adequate knowledge of
(languages as specified in the Eighth Schedule to the Constitution
of India)
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13. Details of residence in India:
(@) DateofentryintoIndia .............cooeviiiiiiiiiiii .
(b) I have resided in India continuously for a period of twelve months
immediately preceding the date of application. Yes/No
(c) During the fourteen years immediately preceding the said period of twelve
months, I have resided in India for a period amounting in the aggregate to  ves/No
not less than five years.
S.No. | Details with address of From To Years &
residence in India for months
the last fourteen years
1 2 3 4 5
14.  Reasons for which applicant wishes to acquire Indian citizenship:
15. Passport particulars (if available):
(a) Country:........cooviiiiinn.. (b) Number:..........ccoovviiiiiiniinn.

16. Visavalidup to (ifavailable):............ooiii i

17. Details of family members who are staying in India with the applicant:

S.No. | Name Present Address Relationship Age
1 2 3 4 5
18. Details of criminal proceedings, if any:
S.No. | Nature of the Date and place of Present status of the | Judgment of the court
criminal registering the case case
proceedings
1 2 3 4 5

19.  Name and address of a person whose affidavit testifying to the
character of the applicant is attached herewith:

PART II

20. I have/have not previously renounced or been deprived of the citizenship of India.

(If the applicant has renounced his Indian citizenship, here state the date on which the declaration of
renunciation was made; or if he has been deprived of his citizenship, state the date on which and the
authority by whom, the order of deprivation was made.)

21. I have/have not previously applied for naturalization as a citizen of India and the application has/has not been
rejected.

22. I hereby declare that my intention is to make India as permanent home and | undertake that the citizenship of
my country shall stand renounced irrevocably in the event of my application being approved and that | shall
not raise any claim on it in future.

23. | IR do solemnly and sincerely declare that the foregoing particulars, stated in this application
are true, and | make this solemn declaration conscientiously believing the same to be true.

Date: ................

Signature of applicant:............................
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Oath of allegiance

do solemnly affirm (or swear) that I will bear true faith and allegiance to the Constitution of
India as by law established and that I will faithfully observe the laws of India and fulfil my duties as a citizen of
India.

Signature of applicant............c..ccuvueene.

Affirmed/Sworn and subscribed this ................ dayof ............... 20 ...... before me.
*Signature .....ocoveveiniininninnnn
*Designation ........coeevuenennenn

* Signature and designation of the officer authorized under rule 38 of the Citizenship Rules, 2009, before whom the
registration, declaration or oath of allegiance is made or taken.

Affidavit to accompany the application for a certificate of naturalization under the Citizenship Act, 1955**.

In the matter of the application for a certificate of naturalization under the Citizenship Act, 1955,
| SO son of...... residing at .......... make oath and do solemnly and sincerely affirm that
the statements contained in my application here unto annexed are true to the best of my knowledge and belief.

If, at any time before a certificate is issued to me, the accuracy of any of the foregoing particulars is affected
by an alteration in circumstances, | undertake to inform the Secretary to the Government of India in the Ministry of
Home Affairs in writing forthwith.

Place .....ccccoveveiieieciccecreins Signature of applicant .........

**Affidavit to be attested by Notary/Oath Commissioner/Magistrate.
Affidavit testifying the character of the applicant.
(vide item 19)

In the matter of an application for a certificate of naturalisation under the Citizenship Act, 1955, made by

............. (name of the applicant), I ............ aged .......... years, by occupation...................
sonof .......c.oeieii. residing at .................... make oath and do solemnly and sincerely affirm that I
am an Indian citizen and [ vouch for .......................... ’s (Name of applicant) good character.
Date Signature.........
Name..............

Full postal address

(This Form complete in all respects shall be submitted to the designated officer under rule 11A within whose
jurisdiction the applicant is ordinarily resident for transmission to the Empowered Committee as specified in
rule 11A)

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION BY THE APPLICANT
A copy of any one of the document in Schedule 1A
A copy of any one of the document in Schedule 1B
An Affidavit in format as in Schedule 1C

1

2

3

4, A copy of the valid or expired Foreign Passport, if available
5 A copy of the valid or expired Residential Permit, if available
6

One affidavit from self (applicant) and one affidavit from an Indian national testifying to the character of the
applicant in the prescribed language available in the application form.”;

(ix) InFormIX, -

@) in the heading, after the brackets and letter “(g)”, the words, figure and letter “OR SECTION 6B”
shall be inserted;

(b) in the opening paragraph, after the word and figure “section 5”, the words, figure and letter “or section
6B” shall be inserted;

(x) after Form X, the following Form shall be inserted, namely:-
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“FORM XA
[See rule 14(2A)]

The Citizenship Rules, 2009
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
CERTIFICATE OF REGISTRATION

This is to certify that the person whose particulars are given below has been registered as a citizen of India under the
provisions of section 6B and fulfilling the conditions under section *5(1)(a)/(c)/(d)/(e)/(f)) of the Citizenship Act,
1955 with effect from the date of entry into India as mentioned in 8 below —

1. Name :

2. Name of father :

3. Name of mother :

4. Name of the husband/wife :
5. Date of birth :

6. Place of birth :

7. Previous nationality :

8. Date of Entry:

9. Occupation :

10. Marks of identification :
11. Address :

Signature & Seal of Issuing Authority
PHOTOGRAPH
Signature of Registered Person Place of Issue ........................
Date of Issue.........c.cccovveninnn.
*Strike out whichever is not applicable.”;
(xi) after Form XI, the following Form shall be inserted namely:-
“FORM XIA
[See rule 14(2A)]
The Citizenship Rules,2009
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
CERTFICATE OF REGISTRATION

This is to certify that the person whose particulars are given below has been registered as a citizen of India under the
provisions of section 6B and fulfilling the conditions under section 5(1)(g) of the Citizenship Act, 1955 with effect
from the date of entry into India as mentioned in 8 below-

1. Name :

2. Name of father :

3. Name of mother :

4. Name of husband/wife :
5. Date of birth :
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6. Place of birth :

7. Previous nationality :

8. Date of Entry:

9. Occupation :

10. Certificate of Registration number, date and place of issue of overseas citizen of India Cardholder :
11. Marks of identification :

12. Address :

PHOTOGRAPH
Signature & Seal of Issuing Authority
Signature of Registered Person
Place of Issue....................
Date of issue..................... ;
(xii) after Form XII, the following Form shall be inserted namely:-
“FORM XIIA
[See rule 15(1A)]
The Citizenship Ruls,2009
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
CERTIFICATE OF NATURALISATION

Whereas................ has applied for a certificate of naturalization, alleging with respect to himself (herself) the
particulars set out below, and has satisfied the Government that the conditions laid down in the above mentioned Act
for the grant of naturalisation are fulfilled in the case of the said ........... . Now, therefore, in pursuance of the powers
conferred by the said Act, the Government hereby grants to the said.............. this certificate of naturalization with
effect from the date of entry into India as mentioned in 6 below, and declares that he/she shall, subject to the
provisions of the said Act, be entitled to all political and other rights, powers and privileges and be subject to all
obligations, duties and liabilities to which an Indian citizen is entitled or subject to, and have to all intents and
purposes the status of an Indian citizen.

In witness whereof I have hereto subscribed my name thisday of ...................

PHOTOGRAPH

Particulars

3. OCCUPALION ..ttt ettt et ettt e
4. Place and date of birth ...
5.Previous nationality

6. Date OF ENtIY ...
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(xiii) in Form XIII, in the heading, after the brackets and letter “(f)”, the words, figure and letter “OR SECTION
6B” shall be inserted;

(xiv) in Form XIV, in the heading, after the brackets and letter “(c)”, the words, figure and letter “OR SECTION
6B” shall be inserted;

(xv) in Form XV, in the heading, after the brackets and letter “(d)”, the words, figure and letter “OR SECTION 6B”
shall be inserted,;

(xvi) in Form XVI, in the heading, after the brackets and letter “(g)”, the words, figure and letter “OR SECTION
6B” shall be inserted;

(xvii) in Form XVII, in the heading, after the bracket and figure “(1)”, the words, figure and letter “OR SECTION
6B” shall be inserted:-

In the said rules, after Schedule I, the following Schedules shall be inserted, namely:-
“SCHEDULE IA
[see rule 10A]
THE CITIZENSHIP RULES, 2009

List of Documents to prove that the applicant is a national of Afghanistan or Bangladesh or Pakistan [for applicants
submitting application under section 6B]

1. Copy of the passport issued by the Government of Afghanistan or Bangladesh or Pakistan

2. Registration Certificate or Residential Permit issued by the Foreigners Regional Registration Officer (FRRO)
or Foreigners Registration Officer (FRO) in India

3. Birth certificate issued by a Government authority in Afghanistan or Bangladesh or Pakistan

4. School certificate or Educational certificate issued by the School or College or Board or University
authorities in Afghanistan, Bangladesh or Pakistan

5. Identity Document of any kind issued by Government of Afghanistan or Bangladesh or Pakistan or any other
Government authorities or Government agencies in these countries

6. Any License or Certificate issued by a Government authority of Afghanistan, Bangladesh or Pakistan
7. Land or tenancy records in Afghanistan or Bangladesh or Pakistan

8. Any document that shows that either of the parents or grandparents or great grandparents of the applicant is
or had been a citizen of one of the three countries i.e. Afghanistan or Bangladesh or Pakistan

9. Any other document issued by a Government authority or a Government agency in Afghanistan or
Bangladesh or Pakistan which will establish that the applicant is from Afghanistan or Bangladesh or Pakistan

Note : The above documents will be admissible even beyond their validity period.
N——
SCHEDULE IB
[see rule 10A]
THE CITIZENSHIP RULES, 2009

List of Documents to prove that the applicant has entered into India on or before 31.12.2014 [for applicants
submitting application under section 6B]

1. Copy of the visa and immigration stamp on arrival in India

2. Registration Certificate or Residential Permit issued by the Foreigners Regional Registration Officer (FRRO)
or Foreigners Registration Officer (FRO) in India

3. Slip issued by the Census Enumerators in India to such persons while conducting census related survey

4. Government issued license or certificate or permit in India (including Driving License, Aadhaar Card etc.)

5. Ration Card of the applicant issued in India
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6 Any letter issued by the Government or Court to the applicant with official stamp

7 Birth certificate of the applicant issued in India

8. Land or tenancy records or registered rental agreement in India in the name of the applicant
9 PAN Card issuance document bearing the date of issuance

10. Any other document issued by the Central Government or State Government or any Public Sector
Undertakings of Central Government or State Government or any financial institutions like Banks or any
other Public Authority

11. Certificate issued by an elected member of any rural or urban body or officer thereof or a revenue officer

12. Record and account details relating to and issued by the Banks (including Private Banks) or Post Office
accounts in the name of the applicant

13. Insurance policies issued by the Insurance companies in India in the name of the applicant

14, Electricity connection papers or Electricity Bills or other Utility Bills in the name of the applicant

15. Court or Tribunal Records or Processes in India in respect of the applicant

16. Document showing service or employment under any employer in India supported by Employees Provident
Fund (EPF)/ General Provident Fund/ Pension/ Employees’ State Insurance Corporation (ESIC) documents

17. School leaving certificate of the applicant issued in India

18. Academic certificate issued by a school or college or a board or a University or a government institution

19. Municipality trade license issued to the applicant

20. Marriage Certificate

Note : (i) The above documents should have been issued by an Indian Authority and will be admissible even
beyond their validity period

(i)  The documents should establish that the applicant had entered India on or before 31.12.2014

*hkkhkhkkk

SCHEDULE IC
[see rule 10A]
THE CITIZENSHIP RULES, 2009

Specimen of the Affidavit to be sworn before and attested by a Judicial Magistrate or an Executive Magistrate or an
Oath Commissioner or a Notary Public to be submitted along with the application [To be executed on non-judicial
stamp paper of rupees Ten]

AFFIDAVIT
Lo, son/ daughter/ wife of ..................... residentof .................. do hereby solemnly declare
and affirm as follows:-
(i) That | am an Afghan/ Bangladeshi/ Pakistani national belonging to Hindu/ Sikh/ Buddhist/ Jain/ Parsi/

Christian community in that country (strike out whichever is not applicable) on the date of my entry into India and
continue to belong to this community on the date of submission of this application and was residing at
............................ (write full postal address in that country). An Eligibility Certificate” from a locally reputed
community institution is enclosed.

(i) That 1 am exempted by the Central Government under clause (c) of sub-section (2) of section 3 of the
Passport (Entry into India) Act, 1920 and from the application of the provisions of the Foreigners Act, 1946 or any
rule or order made thereunder in terms of Ministry of Home Affairs Notification No. G.S.R. 685(E) and Order No.
G.S.R. 686(E) dated 07.09.2015 and Notification No. G.S.R. 702(E) and Order No. G.S.R. 703(E) dated 18.07.2016.

(iii) That I entered into Indiaon .................... (Date, month and year to be given as available)

(iv) | am aware that it is an offence under the Citizenship Act, 1955 to make a false representation or concealment
of any material fact and that if it is found later that wrong information has been furnished by me in this Affidavit and/
or in the Eligibility Certificate, | shall be deprived of my Indian citizenship ab initio.
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VERIFICATION

Verified at ......... (Place) this ......... dayof........... (month & year) that the contents of the above affidavit are true
and correct to the best of my knowledge and belief and nothing has been concealed therein.
DEPONENT
Attestation with stamp
"ELIGIBILITY CERTIFICATE
(Format of the Eligibility Certificate from the locally reputed community institution)
TO WHOMSOEVER IT MAY CONCERN
(name), son/ daughter/ wife of .................. (name) residing at ...............cooeennnn.
full postal address) hereby confirm that Mr./Mrs/Ms. ...................... (name of the Afghan/ Bangladeshi/
Pakistani national) ........... son/daughter/ wife of ................ (name) , residing at ...............oooiiiiai. (full

postal address) is known to me and to the best of my knowledge and belief, he/ she belongs to Hindu/ Sikh/ Buddhist/
Jain/ Parsi/ Christian community (strike out whichever is not applicable) and continues to be a member of the above
mentioned community.

(Signature)
Name of the person giving the certificate

Name and address of the community Institution

Telephone/ Mobile No. : .......
Date:
Place: ........ .
11. In the said rules, in Schedule 1V, after serial number 2 and the entries relating thereto the following serial

number and entries shall be inserted, namely:-

“2A Registration or Naturalisation as a
citizen of India under section 6B of the
Act -

With the application 50

[F. No. 26011/01/2015-1C-(Part)]
B. C. JOSHI, Jt. Secy.

Note : The Citizenship Rules 2009 was published in the Gazette of India vide notification G.S.R. No. 124(E) dated
25" February 2009 and was last amended vide notification G.S.R. No. 1158(E) dated 3" December 2018.
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